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FCRit No.4 

(See Rule 42) 

IN THE C1NTRAL ADtINI3IfRTIVE TRIWNAL 
GtJ'1HATI i3NCH :::::TjIAHATI 

r)RiJp 3HELT 
APPLICATION NO 	(j3 OF 200 

App licant (5) 	 c. 

Respondent (s) 	U 	1. 	- o 

Advocate for Applicant(s) 	CAJ 	 yec 
711 

Advocate for Repond'nt(-J) 
 

:EE:EE:fE;;;;ir; EEE::I- 
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21.3.01 	 Mr. A. Ahmed, 1eaed counsel 

I 	 the applicants. 
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ssue ii.e zi I zeponaencs as 

to why the application 8hall not be 

admitted. Returnable by six weeks. List'ç 
on 9.5.2001 for consideration o\ 

admission. 

Vice-Chairrn 

2 1ic.tion in ac1iitted. Calj2 

for fULtI: rQcoraS. 

Li on 1362J01 for ordersJ 

I.  

Vice—Chair 

.'. 



O.A. 110 of 2001 

13.6901 None appears for the applicant. 

List on 4.7.01 for orders0 

Mber 

lm 

04.07.01 Four weeks time allowed to oneble the respondent 

''° 	 to file written statement. 

List on jO-.O841 for orders. 

Oj-L& 	 LLLkI 

Iflt3S! 

mb 

10.8001 On the request of respondents 4 waeks 

time is allowed to- file written statement, 

• - 	List on 14/9/01 	for order. 

rvi -  

9 4I  .mb 
14.9.01 List on 12/10/UI to enable the respondents 

to rile:erittofl statement. 

- - 	- 	 -. - 	
S,  

4 	 Vice-chairmon'• 

- mb - 	 - 	 -. 
ç 4 	12 9 10,01 Mr.B,C,Pathak, 	learned Addl.C.G.O, 

ubrnitted that he will be filicig written 

stetainent shortly. List *tr. on 28.11 .2001 
- enabihng the respondents to file written 

statement. 	 - 

- 
- -. 	 - 

M emb or 
7.1 

• 	•;bb • 	 - 
S. •• 

- 	28.11 .01 •  List, the matter for hearinQ after 

- 6 weeks. In the meanwhile, 	the respondentS 

may 	fi1e written statem.ont, 	if any. 

List on 160902 	for hearing. 

• 	 l-c - 

S 	Member 
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0.A. 110 of 2001 

of the Registry 	 Order of the Thbunai" 	
p 

lm 

26.4.b0 

It has been stated by MrB,CPatha1c 
learned Addl.C.G. 3 .C. ,-..tbe rjtten stated 
mant filed on 7th January, 2002. Copy of 

the same was served to the applicant. 

Office to verify and tág4he written 

statnent, Let the case be listed for 
hearing on 22.2,02. 

Vioe-.'Chajrrnan 

.nalogous mater is pending before 

the Hon'ble Supreme Court and has been 

fixed in the month of March as per his 

information and he 

aai-oou.sLy- 'and rays for ad journni ent, 

Mr,B.C.pathak, learned 2 ddl.C.G. 3 .C* 

informed that on similar matters, ordetr 

of this Tribunal has been stayed by the 

High Court. He also 	 that the 

ma€LmLe fixed late ' f " n view of 
the' mentioned above' the case is adljourn' 

to 26.4.02 tor hearing. 

Member 

List on 8.5.02 in presence of 
Mr.A.A1ned learned counsel for the 

applicant who is on accoenmodatjon. 
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22.2.02 

In 

-V 

18 .5 .200 

n km 

List 	again 	for 	hearing 	on 
15.5.2002 in presence of Mr A. Ahmed, 
1earned counsel for the applicant who is, 
on accommodation. 

Vice-Chairman 
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O.A.110/2001 

Notes ohe Registry I. La.te... 	Order of the Tribunal 

/2 	 .1 	 15.5.2002 	Heard counsel for the partils. 

7 j 	 Judgment delivered in open Court, kept 
r 	

in separate sheets. 
V 	 . 

The application is 	 in 

terms of the order. No order as to 

costs. 

H • 	
• 	 Vice-Chairman 

bb 



4 

* 



I 	# 

• 	 4: 	; 	 1 

CENTRAL ADNINISTRATIVE TRIBAL 
GUNHATI BENCH, 

No. L1 of 20,01,. , 

DATE OF DEC ISI ON 

.Gnsjh Mandal 	15Others 	 APPLIC7T(S) 

J 	! 
I j 	- -Mr.A.Ahmed . •.• 	 re r 	iij: 7\Pri ( 

RSUS - 

H Unjonof. Lndia. &.. Others. 	 RESPcrT)i J\JT() 

ROy,Sr.C.G.S. 	 AD\-m7T J 	THH 
NNPONDENfD. 

'idE NnN ! BLE MR JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

THL NON 'BLE 

1 	
'hether Reporters of local papers may be allowed to see 
the j Udçment ? 

2 	To be referred to the Rporter or not ? 
3. 	sther their Lordshj 	wish to see the fair copy of the judraant ? 

4 	ihether bhe judQment is to be circulated to the other 
enches ? 

Judgment delivered by Hon'ble Vice-Chairman. 

H 
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CENTRAL ADMINISTRAIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.110 of 2002. 

Date of Order : This the 15th Day of May, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

G.C.Mandal, Duftry(OTP) 

K.P.Ketwat, Peon 

Lal Babu, Master Craftman 

N.Limbu, Duf try (OPT) 

Kanu Debnath, Peon 

S.Jabbar, Chowkidar 

B.Havi Zealing, Safaiwala 

Karna Bh Chetry, V/Man 

S.Francis, V/Man 

10.I.P.Joshi, CMD 

11.S.K.Mandal, CMD 

12.A.Phom, Peon 

13.Chandrama Mahato, FGM 

14.Rasheed Hazam, Chowkidar 

15.R.N.Bora, Mazdoor 

16.Jalandar Pradhan, Mate. 	 Applicants. 

All the applicants are serving under the Garrison 
Engineer, 868 E.W.S., C/o. 99 A.P.O. 

By Advocate Mr.A.Ahmed. 

- Versus - 

1. The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Defence, New Delhi. 

The Garrison Engineer 
868 E.W.S. 
C/o. 99 A.P.O. 

The Controller of Defence Accounts 
(C.D.A.), Ministry of Defence 
Udyan Vihar, Guwahati - 171. Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.): 

In this application under section 19 of the 

Contd./2 



: 

:2: 

Administrative Tribunals Act, 1985 have sought for the 

following reliefs 

a direction to the respondents to 
pay license free at the rate of 10% 
of monthly pay with effect from 
1.7.87 or from the actual date of 
posting in Nagaland if it is 
subsequent thereto as the case may be 
up to date and continue to pay the 
same until compensation is not 

withdrawn 	or modified 	by 	the 

Government of India or till Rent Free 
Accommodation is not provided; 

direct the respondents to pay the 
10% compensation in lieu of Rent Free 
Accommodation in terms of Hon'ble 
Tribunal's Judgment and Order in O.P. 
No.48/91 and O.A.No.266/96, 143/99 
and other similar cases decided by 
this Hon'ble Tribunal; 

to pay the cost of the case to 
the applicants;" 

1. 	 Mr.A.Ahmed, 	learned 	counsel 	for 	the 

applicants submitted that the case is squarely covered 

by the decisions rendered by this Tribunal in 

O.A.Nos.48/1991, 266/1996 and in 143/1999. subsequent 

decision was passed in O.A.124/1995 as well as the 

decision rendered in O.A.125/1995. The decision rendered 

by this Tribunal in M.Lepdon AO and 46 Others -vs- Union 

of India & Others (O.A.43/91) on 26.11.93 was set aside 

by the Hon'ble Supreme Court on appeal reported in PIR 

2001 SC 2826 U.O.I & Others -vs- M.Lepdon & Others. It 

was held that the compensation in lieu of rent free 

accommodation are entitled to those persons who fulfil 

the eligibility criteria as prescribed in the Office 

Memorandum No.12-11/60-PCCI dated 2.8.1960. 

2. 	 I have also heard Mr.A.Deb Roy, learned 

Sr.C.G.S.C. for the respondents. In view of the settled 

Cont./3 



position, it would not be appropriate to issue any 

direction. 

The 	application 	accordingly 	stands 

dismissed. 

No order as to costs. 

D.N.CHOWDHURY 
VICE CHAIRM7N 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

(AN APPLICATION 	UNDER SECTION 	19 	OF 	THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 	1985) 

ORIGINAL APPLICATION NO. 	OF 	2001 

Sri Ganesh Charidra liandal 	& 	others 

-Applicants. 

-Versus- 

The Union of 	India & Others. 

-Respond en ts 

I 	N 	D 	E 	X 

• 	3i.No. 	Particulars Page Na. 

I Application 1 	toI 

 • Verification 	- 

 . Annexure-1 

 Annexure-2 
t\-2()...--  

 Annexure-3 

 Annexure-4  

 Annexure-5 	- - 

Fledby 

(t 
Advocate. 
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IN THE CENTRAL ADMINISTRPTIVE TRIBUNAL, 

GUt!JAHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 	OF 2001. 

• 	 BETWEEN 

V 	

V 	
Si. MES Na. 	Name 	 Designation 

V 	No. 

11 	311640 	Sri G. C. Mandal 	Duftry(OVTP) 

V 	 23 	243485 	' 	K. P. Ketat 	F'eon 	V 

V 	 31 	238266 V 

V 	
Lal. BabV., ­._1 	Master 

Craftsman 

• 	
. 	43 	237947 	' 	N. Limbu 	

Duftry(OPT) 

53 243725 	' 	Kanu Debnath 	Peon 

63 	220150 	* 	S. Jabbar 	
Chowkidar 

	

• 	
. 	73 	243686 	' 	B. Havi Zealing ;Safaiwaia 

V 	 83 	328385 	' 	Krna Bh Chetry 	V/Man 	V 

93 	237897 	' a. 
	S. Francis 	 V/man 

103 228925 	 I P Joshi 	 CMD 

113 243724 	' 	S.K. Mandal 	CMD 	
V 

123 243486 	 A Fhom 	 Peon 

131 243754 	'' 	Chandrama Mahato FGM 

143 220055 	' 	Rasheed Hazam 	
Chowkidar 

	

• 	 V 	 53 243948 
• * a 	R.N Bora 	 Mazdoor 

• 	 161 243904 	* ' 	Jalandar Pradhan Mate 

	

V 	 • 	 • 	 - A.pplicaflt3. 

V 	
V 	 V 	 AND 

	

1) 	The Union Of india 	
V 

• 	 Represented by the Secretary ,  

V 	 to the Government of India, 	 V 

• 	 Ministry of Defence, New Delhi. 

V 	 2) 	The Garrison Engineer, 

• 	 868 E.W.S., 

C/o 99 A.P.O. 

VV,UV } 
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3) 	The Controller of Defence Accounts 

(C.O.A.) 	Ministry of Defence s  

Udyan Vihar, Guwahati- 171. 

-Respondents. 

DETAILS OF THE APPLICATION: 

1) 	PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

The application 	is made for non--  - 

payment of license free at the rate 

of Rs. lox compensation in lieu of 

Pent free accommodation. 

The application 	is made 	for-  non- 

implementation of scheme of license 

free under House Rent Allowance in 

terms of Judgment and order passedin 

OA No 	48/91 	O.A. No. 266/96 O.A. 

No. 143/99 and other similar cases 

decided by this Honble Tribunal, 

2) 	JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the Subject 

matter of the instant application is within 

the jurisdiction of this Hon'ble Tribunal. 

3) 	LIMITATION: 

The applicants further declare that 

the application is within the limitation 

period prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 
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4) 	 FACTS OF THE CASE on 

Facts of the case in brief are given 

below; 

4.1 	That 	your 	humble 	applicants 	are 

citizens of India and as such they are 

entitled to all the rights and privileges 

guaraiteed under the Constitution of India. 

The applicants are all Defence Civilian 

Employees. They are serving under the Ministry 

of Defence New Delhi since a long time. 

4.2 	That your applicants beg to . state 

that all the applicants are serving under the 

Garrison Engineer, 868 E.W. 	C/o 
29 

A.P.O. 

4.3 	That your applicants beg to state 

that they have got common grievances, common 

cause of action and, the nature of relief 

prayed for is also same and similar and hence 

having regard to the facts and circumstances 

they intend to prefer this application Jointly 

and accordingly they crave leave of the 

Honble Tribunal under Rule 4 ()(a) of the 

Central Administrative Tribunal (Procedure) 

Rules, 1987. They also crave leave of the 

Hon'ble Tribunal and pray that they may be 

allowed to file this Joint application and 

pursue the instant applicants redressal to 

their c:ommon grievances. 

4.4 	That your applicants beg to state 

that the Government of India under various 

Mernorandums Circulars, letters etc. the 

'V 

I
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Defence Civilian Employees are eligible for 

House Rent Allowance, especially vide Circular 

No. 11013/2/86-E-11 (B) dated 23-9-86 issued 

by t h e Government of India, Ministry of 

Finance, Department of Expenditure, New Delhi. 

- 	 Annexure-1 	is 	the 	photocopy 	of 

Circular dated 23-9--86 issued by the 

Government of India, New Delhi. 

4.5 	That the Defence Civilian Employees 

and also all Central government Employees 

posted at, Nagaland required to be prcvided 

with Rent Free accommodation. Such employees 

are also entitled to compensation in lieu of 

Rent Free Accommodatior. 

4.6 	That your applicants beg to state 

that former l'iagaland Hills and Tuansang area 

and the present State of Nagaland is 

considered as Specially difficult area for the 

purpose of Rented Accommodation. In Naçjaland 

irrespective of station of the entire 

territory the whole state has been considered 

as 'a difficult area from the paint of view of 

'availability of the Rented House and therefore 

the Central Government employees are given 

Rent Free Accommodation. The housing situation 

in the State of Nagaland in general is not 

improved and therefore rented house at 

reasonable rates are net. available till date. 

4.7 	That your applicants beg to state 

that in the Office Memo dated 23-09-86 at 

Annexur 	I there is clear recommendation of 
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t h Pay Commission and the same is accepted 

by the Central Government and accordingly the 

applicants are entitled to House Rent 

Allowance and also compensation in lieu of 

Rent Free Accammodation 

Itis pertinent to mntian here that these 

applfcants earlier,  also have filed an 

application for only House Rent Allowance 

before this Hon'bie Tribunal through 01A. No 

124/95 and O.A.125/95w This Hon'ble Tribunal 

by its common order dated 24-8-95 directed the 

Respondents to pay House Rent Allowance to the 

Defence Civilian Employees posted at Nagaland 

at the rate applicable to the Central 

Government employees in 'B (Bi B2) Class 

citjes/toWns for the period from 1-10-86 or 

from the acttal date of posting in Nagalarid if 

it is subsequent thereto as the case may be 

applicable from time to time as from 01-0391 

on wards and continue to pay the same This 

Order was, however, challenged by the Respon-

dents before, the Apex Court and the Apex Court' 

along with other appeals dispoSed of the 

appeal of the Respondents in dealing with 

Special Duty Allowance along with other 

allowances in Civil Appeal No. 1572/97 and 

allowed to draw the Special Duty Allowance 

however, the pex Court did not make any 

reference to the House Rent Allowance in Order 

dated 17-2-97 passed in Civil Appeal No. 

1572/97 to the applicants. Therefore, it is 

now settled that the Defence Civilian 

Employees posted in Nagaland are eR.titled to 

payment of House Rent Allowance. Accordingly 

I: 
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the. Respondents paid House Rent Allowance to 

the applicants from 01-10-1986. 

Annexurei2 	is 	the 	photocopy 	of 

Judgment & Order passed by this 

Honble Tribunal in O.A. Nos. 124/95 

& 125/95. 

4nne>ure-2 (A) is the photocopy of 

Civil Appeal No. 1572 of 1997 passed 

by the Hn'ble Supreme Court. 

4.8 	That your applicants beg to state 

that as per judgment & Order passed in 0.4. 

Nos.. 124/95 and 125/95 applicants are entitled 

to House Rent allowance. But the Respondents 

did not agreed to pay license free at the rate 

of 10% of their monthly salary with effect 

from 1-7-87 or from the dateof actual posting 

in Nagaland. Other Central Government 

Employees like P & I Department are granted 

House Rent Allowance at prescribed rate and 

also granted compensation at the rate of 10% 

to their basic pay in lieu of Rent free 

Accommodation. 

4.9 	That your applicants beg to state 

that some employees of Geological Survey of 

India belonging to Group C & D 	posted in 

Nagaland filed an application befor.e the 

Hon'ble Tribunal vide O.A. No. 48/91 claiming 

House Rent Allowance at the rate applicable to 

the 'B' (B1 B2) Class .CtESq 15% to their 

pay and also claimed compensation at the rate 

I 
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of 10% in lieu of Rent Free AccommodatIon. The 

afrsaid application was allowed by this 

Hon'bie Tribunal vide its Judgment & Order 

dated 26-11-93. 

Annexure r 3 is the copy of Judgment 

& Order dated 26-11-93 passed in O.A.  

- 	No.. 48/91.. 

4.10 	That your applicants beg to state 

that the similarly situated Defence Civilian 

emp-loyees serving in Nagaland filed an O.A.  

No.. 266/96 and ether series of cases before 

the Hon'ble Tribunal vide their Judgment dated 

10-6-97 allowed the series of Original 

applications and directed the Respondents to 

pay the House Rent Allowance at prescribed 

rate and also to pay 10% compensation in lieu 

of Rent Free hccommodation. 

It 	may 	be 	stated 	that 	earlier 

similarly situated persons who are working 

along with the instant applicant filed 

Original Application No.. 143/99 before this 

'Honble Tribunal for payment of license fee at 

the rate 10% compensation in lieu of Rent Free 

Accommodation the Honble Tribunal vide their 

Judgment dated 06-11-2000 allowed the Original 

Application and directed the Respondents to 

pay the license fee to the applicants.. 

Anne:xure4 	is 	t h e 	photocopy 	of 

Judgment and Order dated 10-06-97 

passed in O.A. No.. 226/96 and other 

series of cases. 

I.). 



Annexure-5 	is 	the 	photocopY 	Of 

Judgment and order dated 06-11-2000 

passed in O.A. No. 143/99. 

4.21 	That your applicants b e g to state 

that the similarly situated Defence Civilian 

Employees of Canteen Store Department posted 

in Dimapur are getting the House Rent 

Allowance and also 10% compensation in lieu of 

Rent Free Accommodation. 

4.12 	That your applicants beg •ta state 

that they have failed to obtain the benefit of 

license free at the rate of 10% in lieu of 

Rent Free Accommodation. The applicants filed 

representation before the Respondents f o r 

payment: of 10% compensation in lieu of Rent 

free Accommodation. Till date the Respondents 

have not paid 10% compensation in lieu of Rent 

Free Accommodation. Hence they have compelled 

to file this Original Application before this 

Honbie Tribunal seeking Justice. 

4.13 	That your applicailts beg to state 

that since the applicants are similarly 

situated with those other Defence Civilian 

Employees and also the Central Government 

Employees posted in Nagaland, the Respondents 

ought to have extended the said benefit to the 

employees serving under the Garrison Engineer, 

868 E.W.S. It is well proposition of law that 

when a decision is made by the court in case 

of Central Government Employees it is not 

necessary for similarly situated other 

employees to approach this Hon ble Court and 

QEvC 
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- 	similar benefits also to be e<tended to them. 

However, the Respondents have again forced the 

applicants to approach this Hon'ble Court. 

4.14 	That the applicants beg to state• that 

they have fulfilled all the terms and 

conditions for getting license free compen-

sation at the rate of 10% in lieu of Rent Free 

Accommodation for being posted Nagaland. As 

such., they are entitled to get benefit. 

4.15 	That the application is filed bona 

fide and for the ends of justice. 

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1 	For that the applicants are being 

similarly 	placed 	with 	the 	applicants 	of 

Original Applications No. 48/91 266/96, 

143/99 and other series of cases. As such, the 

same benefits ought to have to extend to the 

present applicants. 

5.2 	For that the applicants being Central 

GOvernment Employees serving in Nagaland and 

being attached with the Armed Forces are 

entitled to get financial benefits mentioned 

above. 

For 

denying the 

applicants 

violation 	c 

C On st i t LI t ion 

that there is no justification in 

said benefits granted to the 

and 	denial 	has 	resulted 	in 

f 	Articles 	14 	& 	16 	of 	the 

of India. 

' S  

I..' 
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5.3 	For 	that 	the 	applicants 	having 

fulfilled all criteria for granting payment of 

10% 	license free in 	lieu 	of 	Rent Free 

accommodation and as such the Respondents are 

- liable to pay the applicants the above said 

license free compensation. 

5.4 	For that it is settled proposition of 

law that when the same principle is laid down 

it should be applicable to all other similarly 

situated persons and should grant the ,same 

benefit without requiring them to approach the 

Honble Court of law. 

5.5 	For that the applicants have been 

denied the said benefit without any principle 

being heard. There is a violation of principal 

of natural justice in the denial of the said. 

benefits to the applicants and proper relief 

are required to be granted to the app].cants. 

5.6 	 For 	that 	the 	action 	of 	the 

Respondents is illegal, 	arbitrary and not 

sustainable in law. 

6) 	DETAIL REMEDY EXHAUSTED: 

• 	That there is no 

and efficacious 	remedy 

applicants e<cept invoking 

this Honble Court under 

Administrative Tribunal Act 

rV1 

I 

other alternative 

available to the 

the jurisdiction of 

Section 19 of the 

1985. 
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7) 	MATTERS 	NOT 	PREVIOUSLY 	FILED 	OR 

PENDIN3 BEFORE ANY OTHER COURT: 

The applicants further declare that 

they have not filed any application, writ 

petition or suit in respect of the subject 

mattcr of the instant application before any 

,other court, authority or any other bench of 

this Honble Tribunal nor any such, 

application, writ petition or suit is pending 

before any Of them 

8. 	RELIEF PRAYED FOR: 

Under 	the facts 	and 	circunistances 

narrated above it 	is prayed, that 	your Lordship 

may 	he 	pleaed 	to admit 	this 	petition 	a n d 

issue 	notice 	to 	the Respondents 	to 	show 	cause 

as 	to 	why 	the 	reliefs sought 	for 	in 	this 

application 	should not 	be 	allowed, 	call 	for 

the 	records of 	the 	case 	and 	on 	perusal 	of 	the 

records 	and 	after 	hearing the 	parties 	and/or 

cause 	or 	caused 	that 	may 	be 	shown 	may 	be 

pleased 	to grant 	the following 	reliefs: 

a direction to 	the Respondents 	to 	pay 

• 	 license 	free 	at 	the 	rate 	of 	107 	of 	monthly 

pay with effect 	from 1-7--87 	or 	from 	the. actual 

date 	of 	pasting in 	Naga land 	if 	it 	is 

subsequent 	thereto as 	the 	case 	may 	be 	up 	to 

'date 	and 	continue to 	pay 	the 	same 	until 

compensation 	is 	not withdrawn 	or 	modified 	by 

the 	Government 	of India 	or 	till 	Rent 	Free 

Accommodation 	is not provided; j 
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L w 	
direct the respondents to pay the 10% 

compr%SatiOfl 	in 	lieu 	of 	Rent 	
Free 

Accommodation in terms of Honble Tribunals 

Judgment and Order in O.A. No. 49/91 and O.A. 

No. 266/96 	143/99 and other similar cases 

decided by this Honble Tribunal; 3 
c) 	 to pay the cost of the case to the 

aIicantsJ 

c) 	 any other relief or reliefS that may 

be entitled to the applicants. 

INTERIM ORDER PRAYED: No. 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

i,P,O.No. 

Date of Issue: 

Issued from : 

Payable at 	: 

9) 	 LIST OF ENCLOSURES: 

As stated in index. 

- Verification. 
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VERIFICATION 

I Shri Ganeh Chandra Mandai q  MEG 311640 

Serving as Duftry (OTP)in the Ministry of 

Defence u n d e r the Garrison Engineer, 	868 

61 
	

E.WS, C/o 99A .P.O. one of the applicants of 

the this application and I am author.ised to 

sign this verification on behalf of other 

applic:ants and verify the statements made in 

the acc.ompany,jnq application and in paragraphs 

are true to my knowledge, 

those made inparagraphs ~,~) qj/ ~ 9- / ~ , JC) are 

true to my information being matters of record 

and which I believe to be true and those made 

in para 5 are true to my legal advice and I 

have not suppressed any material facts1 

And I sign this 

the \q'day of 	March 

verification on this 

2001 at Guwahati 



'S 

I 

/ 

/ V 
I 

I,  

NO. ..ui3/2/86wE41 B) 

G)vcrnzncnt it 1IlL1it 

Minju try Of )j'jflCO 

Oeprtm. nt of ExpflditU..0 ) 

L.-JJJL. 

NQW Delhi, Ibla 23rd eptber, 1986. 

bject ReCpmeti0fl30 tho OUth V( 

- 	ciciOfl$ of ,GoVCrflrflt r't1-?tu1 

c;npenStOrY (city) And HUSQ Cflt 

1J.C)nCCS to 
I 

C-entral. GOVt. 

The unders.tcir& is diected tz Si' tt 

cnseqUert upon the dci5iO thkfl by t1e ovcrn- 

merit on t he rCc 	cinu3' tiO-Zip'09 thQ pourth 

CommiSi° 	ltingto te ±C menti3fld 	1ownce5 

vide this MinistrY 	
No. 14(1)//86 	

0 

dt& 13th pteCr* 16, the president 
is p3sed 

to decide tht in mQdifiCti0 fl of this MitrY' 

NOQ 
F,2(37)II(B)/64 thted 27.11,1965 as 

rnendrd LOTU tiflhc3 to tirn, c1t0rY 	Lty) 

and HJU 	pnt A11' 	
ttz CuEtT 	GOVflt1flt 

.5 



-4! 
/ 

I 

I' 

/ 

$ 	2: 
p. . ,  

nplyo 	sh"U be odrnisibl tit the following 

rotc.8 

i) 	CoMrErTBY. (CITY) 1 4TLQ'hNCE $ 	- 

- ___.__ -.- 	-- 	'--------- -- - ----,-------- 	---- 
Pay Range 	 rrnourit of XA in class of cities 

z3sic- pay)  

- 	 - 	 - 	- 	- - 

Below R5.950/— 	 30 	25 	20 

Rs.950 t,nc above but 

be1QJR5..SOO/— 	 45 	35 	 20 

Rs.1500 and abvc3 but 

belcw g,s.2000/-. 	 75 	50 	20 

Fs02000/-. and above 	100 	.75 	20 

Itcs— 	For 14 t3peil localities, whero 	t 

the rate'app1icble to B-2 class city are 

being paid, fresh ordcrs iiU be i'ad 

SGpOrCtOlyø 

PSA 



• '• 	 .1. 	..•••,' 	
. 	 : . 	•. 	 ••. 

i..: 	 •-, 	 . 

7/ 
 

IP 

,' • 3 	•u 

I, •. . 

ii ?LIWtCE 

/ 	. 	. y po of occonno... rrnga in ;nount of IWk  p8y6blG 
/ . rovjuoc3 scles sQ 

/ 	. 	. dntiori to wthich. . .. of 	pry 	for C C1s3 3j 
entitlement0 Cl'ss cities C1as.. 

entitlod .. •• . • 	. 	. 	. 	. cities 	. fled 

1: 
-- 

750-.949 150 70 30 

950-1499 250 120 50 

C 1500-2799 450 220 100 

200...3599 	. 600 300 150. 

- 

2, 	 øt be IttOS shoti. bo  pain to 

allemployees (other thri those provided with 

Government owriod/hired accmdtion) withut 

requiringthem to produce rent receipts. These 

ip employeQs shoil, however, hc required to furnis 

a crtificate to the effect tht they 	incurring e  

some xoenditure on rend/contributing towards rent. 

H1,/0 at cbove ritos shell els0 be paid to Govt, 

:employees living in thrown houses sbjoc.t to 

tir furnishing ccrtifiCrto thrt they re pnying/ 

contributing towards house r property tx or 

rna1ntennCO of the houso . 

OOq 4 

N 	 . 	 . 	 . 	 • 	 - 



p t  

h:. 	 •.,. 	whreHrR. 	t 15 perccnt of py  hs 

t?fl illowd thoiL special or3ors, the 3oiro 

hll bc givLn Ob cirnissibl in j, 	-1 rind 	2 

class cities 	n other crises, covered by 

special order
8  HR?4 shell be admissible at the rete 

:j 	Class ..  cities o  In both ttee cases there sholl 

.4b0 no upper pay limit for pnymont of FRbO 

• 	 : 	 S  

S. 	
The other: conditions t present app.i- 

S 

	

	cile for grant of i-R/ in cases of sharing of 

accomodrtiorl rnd &ther categiriosbhll 

contiviuu to be eptlicable 

S 	 pay for the purpose of these orders, 

will be 2  Tayt as deflncd in FOPbG 9 2l) (a) (i)G 

Ln..ho c so of persons who contthue to d rhw 

• 	 py in the scales if pay which prevailed prio 

• 	
to 11.1986 it will include, ir addition to pay 

S 	 in the proredsod s1s, thrnoss pay, OarflOS5 

allowance, jdditional Dearness i% llowanceO 	hoc 

n7x and Interim Relief appropriate to'th.t 

pay, admissible ur er orders in oxistoncC on 

31..12l985, 

.5:.". 



/ 

.7 

I 	
_ 

-I  

•, 5 U 

6 0 	Th L~ se ord ers shall be uffective from 

1,10,1986, 	For the prbd fr om 1.1.1986 to 

30. 9 0 •1986 the above 8llances will bc drcwn 

at. thexisting rates on the nOticbnal py in the 

erevisod sca1e, 

.7. 	These orders will apply to cii han 
 

• employees of the Centrzfll c3ovt, beLonging to 

Djp 'B'•''C' and 	 only. The orders will 

apply 	the G)Up 'B','C' & 	civLhian employee8 

paid from the fence services Estimates, in 

regard to jrmod FQL-ces personnel and Ra±lwy 

employees, separate orders will be is5ued by the 

Ministry of Defence and Dop irtment of Railwey8 
ctive h r,  

8 	in M fFr as the persons serving in the 

Indian Zudit & Iccounts Deptt, tire concrried, this 

order issues after consultation with the Cornprcller 

iid juditor General of Inda. 

. 	 I 	 . 	 • 	.- 	 ... . 	 • 
9 0 	Hindi verbri of the order is att( --chod. 

(B,?S  vermz) 
Joint Secretary to tQ Cove r,-1pont of Inãi, 

9f5r 
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I 	" 	Original API ) HCOItOfl No.124 of jg • 	s 	. , 

1e1 	'' 	 With 	' 	
f 	 t 	

c 

I Original Application No 125 of 1995 

/ 	 Date of decision: This the 24th day of August 1995 
( AT KOIIIMA 

) 

/ 	
. 	The I-Ion'ble justice Shri M.G. Chaucmarl, V$ceChahrnan 

	

The Hon'ble Shri 	Snnlyine, Member (Administrative) 

0 A,No 124/95 	 4 	 — 

	

— 	 . 	

3 

Shri Krishna Slnha.and .116 others 	 = 

	

v ,T 	 All are serving In the OfIc of the G,aftlson Engineer, 	' 
808 EVS .Cfo99 APO. 1

. 

	

', 	 - 	 - 	i. 	. 	 . 	 - 	. 	• 	.. 	
•.. 	.. . 

	

- 	 --.versus.. 
I 

Union of India represented by  
The Secretary, Defence, 	 . 	.. ., 	.. 
Governnent 'of India, New Dc11iI. 	 ( 	. 

The Garrison Engineer, 	-III 'P 

868 EWSC/o 99 APO., . 	'•. , 	. 	'- 

The Gnrrlson Engineer, 	 .. 
809 EWS, C.o. 99 APO,. 	 . 	 ......Respondents 

16 ,  

pA No 125/95 

ShrI N. Limbu and .14 otheru 	 . 
All are serving In the Office .oI the Garrison Engineer, 
868 EW C/o 99 AF'O. • . 	I 	 . 

_VCt5u5., 1 
 

I. Unlonqf India represented by  
The ecrctary, Defence, 
Government of India, Ne Delhi. 

868 LWS, C/O,99 APO. 	 .....R espo nd en ts 

I 	t( For the .ptllntboth he.c,ass 	By Advocete Shrl A. Ahrned 

• For the respo.nden-in both the cases:4By,-Acvocaie Shri S. .Mt, Sr. C.G..C. 

..........  

- 	- 	. •- 	 -...'.-- 	-,..,, 	• 	
-:, 	 ••--• 	- 

	

• 	 , 	. 

	

Qh\ 	 / 

7 . 

: 	

, 	 r  

'-s-• 	-' 	 —. 	 .. 	
. 	.5.- .........•':''"• 

— 	 -- 	 — 	 - 	— 
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ORDER 

Mr A. Ahmed for the apj)llcants.  

Mr S. All, Sr. C.G.S.C. for the r;)ondnLs. 

Roth these cases Involve same question and therefore 

are being disposed of by this common order. 

Facts of O.A.NO.124 of 1995: 

The applicants belong to Group "C serving in the Defence 

Department as civilian employees.. The applicutlot) Is restricted to 

appflcants at serial No. 1 to 117. These applicants are from inside 

North Eastern Region and are serving in different capacities as Central 

Governncrit employees in Nogaland under GE 868 EWS 99 APO. 

Their grleVaice Is that they are being denied the payment of: 

1) 	SpecIal (Duty) Allowance (SDA) payable indçr Memo 

NO.20014/3/83_E..IV 
of the Gover,ment of India. MInIStry 

of Defence dated 14.12,1953 read with 0.M.No..4(19)/831D, 

Civil-I dated 11.1.1954 

house Rent Allowance (IIRA) as per the circular No.1 1013/ 

2/86-E-11(13) dated 23.9.1986 issued by the Government 

of India, Ministry of Finance 

3pecIal Comimpuimsatory (!cmo(e Locality) Allowance SCA(RL) 

under the Ministry of Defence letters No.16037/E/A2 

HQ 3 Corps (A) C/o 99 APO and No.B/37269/AC,/pS3(8)/165/ 

DAPay)/ServIce dated 31.1.199 

iv) 	Field Service Concession (FSC) vide letter NoJ6729/0G4 
(clv)(d) dated 25.4.1994 of Army Headquarter, New Delhi, 

although they areentitled to get thec COflCC5io..• 

2. 	
Although no written 5tatenint has been filed, Mr S. Alt, 

led?ned Sr. C.G.s.c., fairly states 'that we may deckle the fnattar. 

-. 

- - 



L. 

In tic •iht of curlier tieckiuns on the tulnt fflthouih he hs instruct tons 
• 	 U .  

On hehull of the iesnd•nts that they oposc tic claim. 

/ 	
Facts of O,A No 125 of 19 1115.  

3. 

 

nie nl)PlIcflhlt Nos I to lb (other applicants already deleted) 

• 	ho belong to Gioup ' 1 A, 'tB", C" and "D" employed in the Defcnce 

/ 

	

	
Depattment, 1  as civilian eiip1oees and posted In Nagaland make u 

- IV.Vance that tile jespondents ore tknying them the benefit of SDA, 

.............IIRA, SCA(RL) and FSC .ait.ough they are entitled to get these 

ori Ce ssions. 

4 	The respondents, hove not filed any written statement. 

However, Mr. S. All, learned, r. C.G.S.C., fairly states that we may 

dccidc the tnnttcr I.,,the tight of earlier decisions on the point olthoug1 

he has InstructIons to say on behalf of the respondents that they 

oppo s e the claim. 	 ,. 	. 	 . 

REASONS (common 
to both Phe eese 

5. •,.•• 	The,appiIcants place, reliance upon the O.M. dated 14.12.1983 

which . provideS ,  that Centrel Government civilian employees who 

-. 	have MI India Transfer ttablIty will be granted SDA at the rate 

prescribed thereunder per month on pusting to atiystat 1 On In 'te 

North Eastern RegLor. Likewise, the letter of Ministry of Defence 

	

• 	dated 31.1. l)95 provides that •thn I)efencc CIvIlIat Employees serving 

In the newly defined Field Areas and Modified Field Ar'as will be 

entitled to payment of SCA(Rt_) together with other o%toanccs as 

may he' adtntssibii_ The O.M.datcd 23.9.196 issued by the Ministry 

of Finance (Department of Expenditure) provIde that on the 

recommendation of the 4th Pay Commission It has been decided 

that the Centrat Government employees shall be entitled to flRA, 

	

on a slab basis related 	a their pay ard separately prescribed lot 

	

and 	"C' class and "Unclssi!iCd cities .1th cuiect 

	

. 	
. 	.:.. 411

•• 	. 

0 	 •• 	. 	• 	. 	. 	• 	 from....... 

:. 	 . 

• 	 - 	

1 , 	 - 

- 

	

- 	.- 	0 	 . -_– ,•_ . -- v. 	---. 	— 



C 

• 	 -., 

	

/ 	
from I.10,1986. It is further provided that HRA at the rates ptescr'tbed 

	

/ 	shall be paid to a ll employees (other than those provided with Govern- 

/ 	rncnt honie/hired accoinmodtIon) without requiring them to produce 

rent 	receipts, 	but on compliance with the presctlbcd procedure there- 

under. 	It 	also 	provides 	that 	where HRA 	at 	15910 	has been allowed 

under 	special 	orders the 	some 	shall be given 	as 	odmisibic in 	"A", 

"U-i" 	niid 	"11-2" 	clutui 	410v.t, 	nfltl 	It 011111 he 	nti,ntnfld 	at 	(he rnte 

in 	"C" 	class 	cities in 	other 	areas. The memorandum Issued by 	the 

Army headquarter - Org 4(clvil)(d) dated 25.4.1994 bearIng No.16729/ 

GG4(CIv)(d) 	on 	the subject of FSC to civilians 	paid 	from Defence 

Service Estimates including civilians employed In lieu of combatants 

and NCsE (both posted and locally recruited) provtde.s that It is 

proposed to extend the same concessions to Defence civilians employed 

In the field areas as they serve side by side with services personnel 

under similar conditions in the given areas and the same shnli be 
p 

paid at the rates prescribed under the said niemeranduin. it has, 

• 	 however, been provided that SCA such as bad climate n((owonCC 

etc.. shall not be In addition to these ullowance4. 

- 	6. 	
The applicants have based their respective claims 

on these memorandums.. 

	

7. 	 It appears that the appllc8ntS In both the cases had 

filed a Clvii Suit in the court of DC(JudIclBl), Dimapur, Nagaland, 

being Clvii Suit No.255/89 makIng the some claims. The clvii court 

by judgment and decree dated 19.12.1994 has allowed the claims 

and directed the respondents to make the payment accordingly. 

The clvii court relied upon the decision of this Tribunal in O.A.Nos.48, 

49 and 50 of 1989 of the Centrul Administiit1Ve Tribunal, Guwahati 

Bench.. The decree has not been complied with, but the applicants 

have now 8tated In the applicatlorm that  they woutd not piocced 
1 

with the exeCutiOn of the decree as they have now realised that 

• 	they had obtained the decree from the cotnt which lacked inherent 

jurisdiction...... 

..; 	 . 

• 	 • - 	 f 



- 	
.• 

4 : 

• 	 ,' 	 • 

to e: ortc1 	nd 	ry the suit, in view ot tti 
•, 	t1o; ar ;ing tinder the 	) oVii0fl of the 

1 t •l Ti I I v 	I•t 	1 i, 	 Act 	It e I v ir n 	it' Y 	11 It 
I 1n 	Ti ibw 	for rd ief by those ar p3 1 r 	r 3 

S1ne the appi icants w e ayltat in the claim in respe 

cf 	and flRT in a wr:q forum 	t. iS 	
S 

	

an4 )roç, 	t. 
them 	:.he. benejt 	of,- excion. of t -  Z, 	rd •f '1 	 ,  

('raency of the'c3,viI uit for the purpose of hcdding. 

c'cl 
Claima within Line t i o n in t hos'eapplicat 	 - 	Th 

relief soiiyht' in 'restt - of the other two claims 
ithin jtn 1sd i c.ti 

. 

The qustjo' 	of ent .tlencnt' for all 	tce ., 	4. 	

c

,. 	, 	 . 
in rcpect oL Defence civilian employec3 hc 

• 	 , 	-. 	
' 	J 	4? , 	- 	.• . 

	

xhau 	 rn 1vlcxoinod oy 	i .us 	n, the decision'n the

. 

 case 

	

• , 	, 	 .- 
of S.C. O r,Asist,nt' Executive Enginr - -vs.. Carrn 

., 	 ';• 	. 	 -.- Engineer cfld another 'o A No 174 of, 1993) reported In '.j • 	
. 	. 	. 	-. 	 c...,. 	. 

1995(1) CAT (GUWOhaL Bench) We have held 
-it that 	e 

that SDA 1SCA( RL) 	pyabIe 't,o ci vii ja i 	III U MI 1 

• 	•Idia- trinfer- liabI3$ty, posted.in  Nagaland. even if they 

-- get Field 	rvice Cc essions. We have not 1accepted 1h 

plea 	that.' a d tñi. s ibiii Lyo f. 

ve 	I Item, of 	' 	beief ts 	In 	vie 	of 	.s 

(O(lUjon;1nce 1ac 	are :idcnti 4cal, nd as,we ha 	rO 

referred t -o te - ,tealrer .. lec1u1on 	in O.k.No.18/89 

O.A. 	spPFrt,we:areisatisfied 

that the 'relief' cla.ed:by the app) icants in the instant 

applications relating to t SDA and. SC(RL) must beal1o'ed. 

We, 	therefore, 	dear,e 	that 	the 	appl'icant8" 	i 	he 

	

-- 	_•. 	
- 	 - 	

- 	 I 

respective applicatns are entitld to be paid SA with 

effect 	

,' 	 . 	 • 	
4.' 	 . 

from 1.12.19.6 or frm the actual dateof po3tin • 	I 	 . 	- 	, 	- 	,,• 	 - 	, - 
• 	 - 	 . 	.•.- 	

-- 	 - 

	

- 	 -. 	 - 	• 	

-. 	 •! 	 * 	
• 	• 

 

as. •0p 

Ru- 	 -- 	- - 

I 



— --2c •/J.' :' 	••,: 
the caii. may be Wu further declare that the 

app]icants in the respective appliatlon 	are onit1ed 

to be paid SCA(RL) also, with effect from 1.10 1986 For 

dt o 	n riipcct of t)n 	two r1 mm 
rely upon O.M..NO. 20014/16/86/E_IV/E1I(B) dated 

1,32,1988. This is consistent with the decision in S C 

Omar's case (Supra). It is, however, made clear that 

thisapplies only to such of the applicants who are 

appointed outside N.E. Region but are posted in N.E. 

	

( 	 S  

Region on tenure basis. 	 . 

9.. 	Consistently with the view we have taken in 

Ornar 	case on the nature of FSC and with the view taken 

'11 	•. 	. 	that SDA and SCA(RL) are payable IndependenUy of FSC we 

,o1d. .th't on. the :subiect the.. app.lcants in the 

respective applications are entitled to draw the same as 

provided in the letter of the Government of I ilia 

'No.3.7269/AG/ps 3(a)/D(Pay & Sorices) dted 13.1-.1994 

with effect from 1.4.1993 subject.to fulfilment of other 

conditions prescribed therein.  

- 	10. 	
Lastly, in so far as the claim for HRA is 

concerned we follow our 
decision in 0.A.No,48/91 dated' 

22..3,.995 and hold that uiderthe 0.M. dated .23.9. 1986 

the appflcanta are entitled to draw the HRA prescribed 1 I. 	
for 	class cities with effect from 1.10.1986 at the 

H 
..rates prescribed from tim 	'to time'since 1.10.1986 

H1, 	whether on percentage basis or flat ate or's1.ab basis 

	

H 	. .......till (28.2.1993 \ and 	thereafter 	to be regulated in 
• 	

accordance with the O.M.No.2(2)932(B) dated 14.5.1993 • 	

". 
 

with effect from 	 to be paid. 

11. 	For the purpose of the aforesaid order it is 

made clear that me now held by the )on 'ble Supreme Court 

the benefit of SDA is 	miasib1on1yto those employees • 	 ,: 	/ 

who are appointed outside the .4orth Eastern Region and 

are posted in the 4orth Ester Region. It will be open 

	

Jt,J' 	." 	.• 	 .•. 

- 	 _ _ 



_ 	 - 
• 	 . 	

S 

: 	€ 	: 

- 	. I 
. 	(j 	'c'ndnt 	t,o 	cettin 	t1ie 	case 	'f 	•Vi 

fLr t Iit 	u p"e if n p c C' I. a ty 	rurt ),cr it 

/
in i:: (i( 	 ii t t h 	rtr t h 	b' p r 	on  

all the dp[fl I C' t5 ifl the to CaSCs 	Q p ' t d i tj 

Niy ) a I_4 

	

/
For the a1 	 reona to)otn 	'i dC' 	lb 

I 

(F) 	0No.124/9 

It 	is 	dec.ared 	 c. that SDA is payable fru 

1.12 i988. 

ii) (a) The responcfentB are directed to pay to the  

ppIcant8 Special e Duy) 	11oance (D) wth 	1cct 

• 	 Cram the date of actual posting in iagaland on or i L te 

• 	V' 1?P 	r 	r..Fr; ry 	ir i fl rrrp'rt of c'th rr1 ir 

and,continue to pay-the sameso long a'the concession. 

1' 	
adrni!sible 

(b) Arear8 from the date of actual posting In .  

t'agaland on or after 1.12.1908 upto date to be p.è3 

within t h r e e rnonth3 from the date of receipt of copy of 

thla ordcr.  

• 	iii), (ti) It is .dec)arod that SC1(RL) i 	piyab1e fo' 

0, 	
t 	* 

(b) The repot dents are directed to py to t he 

pp1icnts sC( L) W1 h effert from the date of *act uali 

posting in Nagaland on or after I.1O.]986as the case may 

be in respect of cch applicant and to contSnu to p' 

the same so lony aste conces5ifl is a3nissib1e; 

S 	 (c) 	.trcars f'm the date of 	ctua1 po.tin 

in 	Nn.ifld on or 	after 1.lO.1B npto date to be - 

5 	
ptid 	hin 	pc?riod of thice 	 f.ror the 	'c' Off  

of t'h i 	lr 

L 



/ 	
$ 	4 

• 	• 	 : 	7 	: 41 
U 

	

• 	f;. 	
iv) (a) IL is declared that FSC: is admissIble from 

1 4 l9)3. 

(b) The respondents are directed to extend the ESC 

to the applicanta in the prescribed manner wits effect 

[•.. 
4. 	frdm ] . 4.1993 or from th date of actual appointment as 

/ •, 

	

	
the case may be in respect of each applicant upto aate' 

and to continue to give the same so long as admissible. 

v)() It is declared that HRA is admissible as 

	

A - . 	 i 	 - 	 • 	1• 

'. 	Indicated below , 

(b) 	The respondents are directed to pay HRA to the 

applicants at the rate as was applicable to the Central 

Government employees in B, B-i, fl-2 class cities/towns 

for the period from 1.10.1986 or from the actual date of 

app1nirnent as the casemay be in resepct of each 

app1cant upto 28.2.1991 and at tho. rate an may be 
•.• 

• 	 app1icahe from time io time as from 1.3.1991 upto date 

and to continue to pay the same at the rate prescribed 

- 	hereafter., 

Arrears to be paid accordingly Bubject to the 

4 	 adjustment of the amount as may have already been paid to 

thc respective applicants during the aforesaid period 

towards IIRA. 
U

.  

Future payment to he reu1ated in accordance 

with clause (a) above.  

1: 	
(e) Arrears to be paid as early as practiéahle, but 

not later, than a period of three mont.hs from the date of 

coTrminicat1on of thIs order to the respondents.. 

The original application is aflowed In terms of 

the aforesaid order. No order as to costs. 
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v) 	(n.) 	It 	i 	'3P('ItY(i 	I:hat 	tIR 	I p  zii::;hQ 	.itj 

- 	
jrlcaLe 	below: 	' 

(h) he respondents aro directed to pay HRA to the 

applicants at' the rate as' was ap1icabie t
o !th e  Central 

Government emp1oyee in B, B-i, B-2 class citiCS/t0W 
-- 

4 	
for ie p9riod. from 1.10.1966. or grom the actual date of 

appointment as the case may be in respect of bach' 

applicant upto 28.2.1991 and at te rate as • rny be 

applicable from time to time as from 1.31991 upto date 

and to continue-. to pay the same at the rate prescribed 

hereafter. 

(c) 1crears to: he paid accordingly subject to the 

adjust:flt of the crt'unt. as may have already heerc piid to 

the respective applic8flta during the aforcsald period 

towarO3  

(d), Luture payment to lift rujult 	in flLjln(;a 

wlth.claU8e (a) above. 

(e) Arrears to paid as early as practicable but 

not later than a period of three uonth6 from the date of 

- 	- 	- 	 ' 	r 	 • 	 - 
cornmunicationof this order to the respondents. 
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C1 N!( ,.A L /' Uh IN 1 jr / I I W. 	IN 1 DV1RL ; 	flJrHM 1 , 1 L NC H 

)riinl Mpplicdtion to, 40 rI 1N91 

U 3 Le 	of 	order 	: 	Thi. 	the 	26h 	day 	of Nov.jmber 	1993. 

Iri 	. 	1I'r, 	Vjcu-1.hui 	uin 

C .L 	5iiçlyne, 	V 	uiber 	(dnini strative) 

5Nrj 	1 	Lttun 	An 	unc.J 	r 	t 	x(')  
C 	F31i 	'C' 	' 	CI1)1OYOLiS 	o.LuJ 	jr, 	Lhci 
if lice 	Of 	the 	Uirecto, 
Culojcai 	S urvuy 	of 	Ind.i a, 
Opoialion 	 arju 	ind, 	0 içur, 
Uistrict 	Kohima, 	Nacjaland 	 .... 	Mpplicwits 

By 	Itduocate 	Shri M.. 	I rikha 

- 	Irbu5- 

1 	Union 	fIniii8, 	Lhroujh 	the 	5ecrtary 
to 	t.h 	ovrnmint 	t 	India, 

i: iinistry 	of Steel 	and rjns, 
0cpartmi3nt 	of Mines, 	No 	Delhi 

2. 	Th 	Director Conoral, Geoloqical Survey 
of' 	India, 	27, 	JaiaharlaiNihruP.oad, 
Calcutta: 	70:1 	013 

• -., 	The Deputy Diector General, 	GGo1oical 
Survey 	or 	India, 	North 	East q tgicn, 
Fhu 	<utir, 	Lliturnkhr;Jh, 	rhllon ) _792.t13 

4. 	Th f3 	Director, 	oloical.Survey 	of 	India, 
Operation 	Fianipur-Jaqaland, 	[Jimapur. 	.....RCpofldr3nts 

By 	Acvocato 	hri 	S. 	Ali, 	Sr. 	C.u..C. 	and 
h r i 	h.K 	Choudhury, 	Addi. 	C..S.C •  

••I... 
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1JRDEn 

Tho 	
pli.irit a nurnbrjn 	117(rortyavn) oro 

P. 
t 	 'ü' umpQy.. 	un'Jr Lho UlrcLor, 

U t:olojc 	rvoy of 1 nc;i, Ope rat,n 	niurulund, 

at u i mij pur, N tt 	lund. 	s a ppi i ctiun by thorn unUor.  

Section 19 of thu A d!injstrdtve 1ribun15 Pct 1905 	- - 

c1a1mn. 	ieont A 11ouance (HR) atth& kate 

t o U 	c1u 	cltio, 	L tha r3to of' 
1 	or t;oir pay and also claim cornpenation at the 

rate or i ü 	in lieu or pont F T13C A cCofilitio
,dation (flF) 

They claim that Naaland rails within, '8' class cities 

for Lh 	rposu or HRA and 
 

c ompensation in lieu of RFA. 

2 	It is an admitted foct that th'ernployoes or 

the respondont Directorate 	ontjt1ei to rent free 

accommodation in Nagaland, but they were not given free 

qovernrnont accornmodatjo. 

30 	 L.ned counsel 1r N.N 0  Trjkha f o r.  the applicants 

sbrnit 	 it was establi shod v i dq judgment dated 

.h.No.42(C)/Bg oi this Beich and ouly 

coniir:u by th .01  Supreme Court vide order dated 18.2 9 1 993 
i n Civil /poal No.2705/91 tht.faj 	iflO in ;enoral is 
1 8' cls ci.ty b no. the Central Government employees 

IV 	 there bre entj1ouj for tnrits or 
'' dlas3, Cjtj9s 

'- 	tI 

grente by various circulars nd oliico memoranda. 

( h1i T rikhe rcd out the 	lovur. 	1ricc I' I ulilo 	nda 	r'0 

• 	 subinjj05 are not disputed 'by luarned Sr. C .G .S 0C. 
rIr S. 	ii We haua per 	dt 	jud .jitsnd orders 

rJferrd to by 	r rrh, N 	1 nd had been recon1s3d 



2 

4 

in juiuiil V1UL our JuLI'JIIr,LLfld 

oiu r dtud 31 .10 0 1 ioo in J .M .N u.2(C ) /U9 ruJ with 

5upr1Ir1 Court order dated 1 3.21 993 in Civil /ppFJal 

S 

4 

Wo.705 of 1991 • This being the establi3hed position, 

we h1d that th3 a;-L icnts u2r1) OntitlQd to HAA at thr 

rdLo of 1 	oil thojr py from 1974 to Septoinbar 1 936; 

and Lhe ra fLo r, on ha t ra e ba si S qroup iJI sc'iy ui th 

errcct frwn 1 .10.1 96 pursuant to Orrice 	rnorandun 

Jo.l1Q13/2/96_E...11(t3) dated New Q9lhj the. 23rd3e.pternbr 

1 9'6 issuoci b 	thc? Ministry or r Snanc', 3 0 verr,'3nt of 

india (Rnnexure Al?).• 

After thr,  ui x at: in of Lho HAA on rltraLe 

s Jrupwie1y 	the I ovornirent of 1ndia' further grrited 

C0mpcnstj0n to C coup A, B, C and D employees in lieu or 

roit Ire'? jCcOM (nocaLion with efIct from .1 .7 .19B7 vide 

Gov2rnment or flOi,iinistry of Finance, Department or 

Lx;)u -Idjturo 	,N. 	 dated 1 3111937 

which r2ads as follows;- 	 - 

'a 	
lunoersigned i S d i r e c t e d torofir 

to para 1 or thisNinistry's Of'f'ice 
fomorandwrn or Oven riumbe r, dated 1 92 .1 937, 
rQ;ardin C rit rol Covrrno',t omploya35 
belonging tc Groups 'B', 'C' and 1 0' and 
also para  1 of' flM, or evon number, drjtd 
2P,S.1y;r/, rgardingCtral ('3ovornlnent 
orployeI3s belonging to Group 'A' on the 
subjOct ni ted above and Lo 5ay that' conso-
quont upon fixation of flat race or licence 
h? 	for resije-iLj 	accorn:ndatjon under 
Central ovBrnment all 7 v3r the country 
vido Ilioistry of lirhanDc.vclopment 
(Directorate or Estates)'s 0,r,No,12035/ 

(i), d 	ed 7 • A • 1 977, 
he Prosident is pIead La decide that 

Cantrai Government employs betonginj to 
toups 'A', 'e' , ' L' aic 'ci ' . orking in 

vLr)s C1s5Ijoc ciLies zir1 unclasifjeç 
p1cd 	i 11 Le oiti Liad LO compe;i$atlon in 
lieu of OnL-froe AL- Com - Odatjon as under - 

(1) 	rnDunt char 	as licence fee far 
-Jvernrnunt MCcQrriInocjtjonas rixe 
in torm5 or f.iniscy of -Urban- - 
Uuvoloprnent (Uiructorate of 
Estates) 's abc'va mfltjo'ied O.M. 
dted 7O.197; and 	-. 

I 	I 



- 	

: 	3 : 

• 	
I 	': 

(Ii) Houü Runt A 11oJ a n c a adrnjosjbjo to cr rrup!r(1ini) Qmployoea in • 	
hat r.liS5jfjod city/unc.lassj. 

uiGtiPlace•ntermff  Para 
or this I'Iinistrys'Of 	No.11013/ 2/86,11( 	 -'' 

.., 	. 	, ote 	i 9.3,1 937, 
for C Qntrl Cove rni3nt Omployocs belonQing 

to roup.Ir 

	

2, 	
Other tCi'5 arj cofldjtjon 	for adrn!sj_ 

bilj, of compensation in lieu of rent-!. 	 fr 	
acco oatjo indicated in this 

Inistry's Office M3morandum dated 
1 .2.1 9Q7 	 7, ncJ 2?.5,1 9,'; remain the 

same 0  

	

3. 	Ths ord.jrs shU take BfPect from 1 .7.197' 	 • 
I 	 - 	

, 	14 	• 	- 	
, 	 , 	 'I Fh COmpOnatjf, i3 

riOd at b: ohe mDnthjy 
'flolum'4Ot$ 

claculated jit rafranceto pay vide NOTE 
under para 2 °r tho Covorninont of Iflia, MLniatr y  of 
Finnp 0Iric IILrnarddum 

datu 	2 5.,1937 	rhese Office I.,10
morn' had'been 

circLd by GOu10 	al Survey' or India Calcutta 

vide order 
No.14017(1)/83(HR) dated 26,9 1938 for 

flcesary action by all braiches. Therefore, we huld 

- 
that the applicants are FJntitled to cpensatjon3t 

the ritu''dr 1n' of Pay in lieu' of •rent free accommoda- 

tion with errect from 1 .7.1 9Bi n
,  , tom s of 0..NQ.1101 5/ 

dated 13.11,197 in addition of the HR. 

5. 	.'T 	
apolicants'uBrenot entitled to1 .. r 	 '• 	

LOmp$stjo0 in lieu of 
rent froo accOmmodation, for the 

month of November 1979 and they are liable 
	 rerund  

.,that amount. 	' 	'. 	• 

(. 
 

In LIiJ rotjut, thAo 	;)picn1on in flUmii.ntj, 
Ihu LIt 	in c 	vu 	

l rn atod tn Pay 111A to the. ppl I cant s 

the rato of 1 	f' Lh?jr 	from 1)74 and c. t f1t 
rotc 	

roupwjse with effect from: 1 .1 0 . 196 •terms of 
O.11C13/2/36 	.11(B) datOd,239,1 	£' T he rcpondunts 

I 	 I 

•, 	 ,' ' • ' 	

' 	
rLhU r'directed to Pay 	I 1 pstjon at '1 Q 	Of Lh La 

fl'Cthly, 	. 



• 	

• 

-,;', 	
•f, _, 

'' 	 - 

/10  
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monthly oroi1,InL'nt 	c 1 , .cu I u L ~j(j 	tth vu roroncu to tho 

pay of respictiVC applicnLs with eff e c t  from 1 .7,1 99? 

besides H1. The respondents shall realise 1Q 'a or pay 

or h3 applicantf, paid in OXCU 	.iit.h salary for LhO 

month or Novomtor 1979. 

70 	 The rspondonts ch a ll implement the above 

djrocticns and pay all arrears uithin three mcnths 

(90dys) from the datc of rcCrJipt or copy or the 

o rd c r. 

InLim ,'s t'3 oil concernud iinmocliotn)y. 

S • H;, ltJQ 
vIc: CHHr1!;r 

Sd/— G.L.S3r
N)IIN)

yin. 
f'I 1)CR  

•1,.') 

nkm 

.4 

LI 
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•/ if 	 IN ThE CENIRAL. ADMINIS'lRATIVE ThXBt - 
1/ 	 GUWAHATI BENCH 

• 	 Original Application No.266/96 and series 

Ite of decision: 'This the 10th. day of June 1997 
(AT KOl-JIMA) 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

	

The Hon'ble Mr G.L. Sanglyine, Administrative Member 	.......-- 

-: 	 . 	 ........ . 

V 1. Original Application No.26b of 1996 
Shri Ram Bachan and 14 others 	 .. . . Applicants 

By Advocate Mr A. Ahmed 

-verus- 	.
/ 

UnIon of Indth bnd otheri 	 '...epondent: 
Alm By Advocate Mr S. All, Sr. C.G.S.C. 

Original Application N0.268 ot 1996 
Shri Nomal Chndra Dasand 55 others 	. 	....Applicants 
By Advocate Mr A. Ahmed 

-versus- 	. 	. 	. 	. 	,. 

Union of. India and others 	. . 	.• 	 ....Respondents 
By Advocate Mr S. All, Sr.C.G.S.C. 

WA 
' 4 

it /)rigina1 Ipplication No 279 ot 1996 
Shri D D èhattacharjee and 31 others 	 . ..Applicants 

By Advocate Mr A. Ahmed 

/ 
• 'Union ot:l,n'dia and others 	. 	 . 	....1espondenL 

- 	 BAvocate Mr S Au, Sr C G S C. 

4.. Original Application No.1i3 of 1997 	. 
; 

Shri Hari Krishan Mazumdar and 24 others 	 . . .Applicants 

By Advocate Mr A .Zthmed 

ti 	
-versus- 	 ' 

.1 	 Union of India and others 	 .Respondents 

By Advocate Mr S. All, Sr. C.G.S.C. 
........ ............................................................... 

5. Original Application No.14 ot 1997 
Shri JatinChandra Kalita and 19 others 	. 	....Applicants 

H 	I 	 By Advocate Mr A. Ahmed . 	.' ,.. 	•• 

H / 	 -versus- 	. 	.• 	...... 

• 	Union of India and others 	 . 	....Respondents 

By AdvocLe Mr S. All, Sr. C.G.S.C. 

I 	 . 

.................................................................................... 

J it 

'i 
- 

	

.-•- -.,-.--,.,.. -. 	...•-. 
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• f Original Application No.91 of 1996 
I 	 • 	 * 	 - 	 .. 

Shri Daniel Sngma and 81 others 

By Advocdte Mr'S 'Sarma and Mr B. Mehta. 	; I • ?-  - 	 ''• 

/ l 	"versus- 	._ 	'of f 	S.  
01 

I 	 •.. 	-. 	
•1•* - 

. 
tf; Union of India and others 

fly Advoct.e Mr G. Strrnt, Add) 	C C S.0 

.5 	

. Original Application No.87 of 1996 
Ic.. 

-p 

App1icant 

Respondents 

4. Shri C.T. I3alachandran and 32 others 
By Advocate Mr S 	Sarma and Mr 

. 

B. Mehta 
. ......Applicants 

/ hr -versus- 

Union of India and others 

By Advocate 
. Respondents 

Mr C. Sarma, Addi, C C S C 

8. Original Application No.45 of 1997 

-ShriL. Shashidharan Nair and 9 others 	'-' .......Applicants 
'By Advocate Mr S. Sarma and Mr B. Mehta 	" 

if 
I 	 • 

- 

-versus- 
55 

. 	
$ 

.& .. 

S Union of. India and others I 
. ......Respondents 

.S. 	 - 	. 

By AdvocatMr C. Sarma, Addi..  
. 

C.G.S..C. 
-S 	 • 

• 	' 	, i..• 
. 

of 1996, - ' 

L. H 

I 	 1I* * 

	

ri P./Gorge and 66 others , 	 . Applicants 
'IAdvocate Mr S. Sarrni 	.. . 

•: 

-versus- 
I 	 ; 

Union of India and others 	 ' 	 Respondents 

By Advocate Mr A.K. - Choudhury, Addl.'.C.G.s.c. 
, 	,• 

	

• • ,, 	 •.., 	...•) ..I.- 	
• 	 •. 	' 	- 	* S 	

).: 

10. Original Application No.28 of 1996 

Shri Hiralal .Dey and 8 others. .pph1ts 
By Advocate Mr A C Sat-ma and Mr H. Talukdar 

• 	• 	 . -versus-  

• 	Union of India and oth:rs 	- 	 ••. .......Respondents 
• 	 By Advocate MrA.K. ChoudhuryAddl.C.G.S.C'.. 

• 	 - S . - 	••',•_ 	 - 	

- 

5 .•, 	 .-.. 	.-. 	
••1 

- 	I 	 •.• 	
• 	 H 	',:, 

qt '', 	:-' 	.-: 	
•- 	 •. 	

: _. 	.. 	- 	 - 

\,- 	

- 

1 	 * 
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)içl nit. I\jpi 	icn N . •.PQ of 	j)9 

• Ni ;icrr1 V1ortt nfl of ifl(rTIri ticn rr1 
ifi cn(ILrIflt incj 	'1jI(.yn, 	ftj' 	1rir,ihnn IciflJ, r 
Nncn1nnd Unit 0  reproion1;oc1 by Unit 
Secretary - A. i3eso. 

2. Mr A. Beso, working as Senior Engineering 
Asstt. (Group C), D.D.K.., Kohima. 

.......Applicants 

By Advocate Mr S. Sarma and Mr. B. Mehta 

-versus- 

Union of India and others 	....0.Respo.ndents 

• 

	

	By Advocate Mr A.K. Choudhury, Addl, C.G.SC. 

12.. Original Application No.191 of 1996 

Shri Kedolo Tep and 16 others ......Applicants 

By Advocate Mr S. Sarma and Mr B. Nehta 

• 	 -versus- . 
/ 

Un1on of India and others 	......Resporidents 

.'I. ByAdvdcateMr A.X. Choudhury, Addi. C.G.S.C. 

13. Original Application No.55 of 1997 

Shri Farijan Kumar Deb, 
Secretary, All India R.M.S. & Mail 
Motor Service Jmployees Union and 
32 others. 

Shri Prasenjit Deb, S.A., Railway Mail 
.Service, Dimapur Railway .  Station, 
Dimapur, Nagaland. 

..App1.cants 

By Advocate Mr N.N •Trikha 	•• 

-versus- 	.. 

Union of India and others 	......Respondents 

By Advocate Mr C. Sarma, Addl. C.G.SIC. 
.• 	• 	,• 

14. Original Application No.192 of 

1. National Federation of Information:': 
and Broadcasting Employees, 
All India Radio, Nagaland Unit, 
represented by Unit Secretary 	Mr K. Tep. • 

'2 Mr Kekolo Tep, Transmission Executive, 
All India Radio, Kohima, Nagaland 

iy AdvocDte Mr S. Sarma and Mr B. Mehta 

-versus- 	 • 

Union of India and others 	.......Respondents 

By Advocate Mr A.K--c€1 	B 	41. C.G.S.C. 

• 



S 

S 
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c  

Lricj nIl AII Icult.h in N0.26 Of 	t)'.)7 

Lhri 	Jfigdhut.ti Mhll, 

General Secretary, Civil Audit & AccountS 
Acsocthtiofli arK1 308 other employees of 
the Office of the Accountant General, 
Kohima, Nagalafld. 

By Advocate Mr N.N. Trikha 

-versus-  

Union of india and others 

BY Advocnt.: Mr (.. Sarrra, Md-I. C.G.S.C. 

....AppliCarlts 

...Respondents 

1• 

4'. 	
. 	ORI)ER 

	

4 .. . , 	 - 

I Lc ( I (Inc I n i on: 30-6-1997 

4 	 ,1 

,1udçjrnçIt delivered in open court 	t: KoIitiui (c1t:'.uIt, 

sitting). All the rpplicatiOfls are dipo3Cd of. No ordcr 
tt to 

• 	 costs. 	
. 	 4 

- 	 . 	
5d/.'VICE CHAIRMAN 

Vw- 

L 

	

,. 	

'• 

ç 

.. ............... 

1 
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ORDER 

- 

(Y.C.) 	 • 

AU the above applicationS involve common questions 

of law and similar facts. Therefore, we propose to dispose of 

all the upplicutlolis by this common order. 

2. 	
Facts for the purposC of disposal of the applications 

	

/ 	
are: 

/ 	

The applicants are employees of the Government oc 

India working India working in various departments including 

Defence Department. O.A.N0S.266/96, 268/96, 279/96, 18/97 and 

'1L 
.47ae Defence Civilian employees under the Ministry of 

Defence'.,P.A.N0s.9hI9G 87/96, 45/97, 197/96 and 28/96 are 

employees ii the Subsidiary Intelligence Bureau Department under 

the Ministri of Home Affairs, in 0 A No 190/96 the members 

ofthe •$plicant Association are employees under DoordarShan, 

Ministry of Information and B roadcasting, and at present posted 

at Kohirna, in O.A.NO.191/96 the applicants are employees of 

the Department of Census, MInistry of Home Affairs, in O.A. 

No.55/97 the applicantS are emplOYe 	undc Railway Mntl Service 

under the Ministry of Communication, in 0.A.NO.192/96 the 

members of the applicant Union are employees of All India Radio, 

• 	 and in O.A.NO.26/97 the applicant is an employee under the 

Comptroller and Auditor General. 

3. 	All the applicants are now posted in various parts 

of the State of Nagaland. They are, except the applicant in 

ç-y 	

O.A.No.55/971 are claiming I louse Ren,t Allowance (I IRA for 

short) at thc r:t( 31)pliCahle to the employees of 'B' class 'cities 

• 	
of the country on the basis of the Office,.Memorandum No.11013/2! 

86-E.lflB) dated 23.9.1986 issued by the Joint Secretary to the 

Government of India, Ministry of Finance (Deptt. of Expenditure), 

New Delhi, on the ground that they have been posted in Nagaland. 

•1 

	

F . 	 . 	.. 	..... 
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• 2 	.-_- 	- 

-. 	
. 	 ----- 	 . 	 .• 
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• 	% 	 / 	 . 	 . 	• 

	

I, 	The President of. India i'ssued an order dated 8.1.1962 to the 

effect that the employees of P&T Department In tthe..Nu Hills 

and Tuensang Area who were not provided with,rent free quarters 

.would draw HRA at the rate applicable to thc employees of 

. I3t class cities of the couivsy on the basis of 0.M,No,2(2,2)-E.l1(B)60 

/ 	
(lutecI 2.8. 9G0. I lowevcr, the authorities denied the; snmc to 

/ the employees Ignoring the circular of. 1986. SItuated thus) lelng 

aggrieved some of the crnplyees approached this Tribunal and 

the Tribunal gave direction to the.. authorities to 'Pay HRA to 

those applicants' with effect from 18.5.1986 Being disatistied 

with tle. aforesaid , order passed byths Tribunlin:9:A.P.42(G) 

of 1989, S.K. Ghosh und others -vs Union of India and' others 

the respondents flied SLP and in due course the Supreme Court 

-• . dismisse4 the said SLP (Civil Appeal No.27.05..o,f 1991)  ,affirming 

the order of this Tribunal passed in 0.A,No42(G) of'. 1989 with 

same modification. We quote the conèltiding portion of . the 

judgment of the Apex Court passed in the , above appeal 

	

• 1 	 •. 	 . 	 "We see no infirmity • inthe judgment 

Vi: of the 1'ribunaiunder appeal. No error with 
) . the reasoning and the conclusion reached therein.' 

• 	
. 	 We are, however, of the view that the Tribunal 

has not justified in granting arrears of. House 

. 	Rent Aliowuiicc to the respondents from May 
• 	 18, 1086. The re9pondenUi ore entitled to the 

i$ only with effect. from October 1, 
when the recom mendatlon . of the, lVth , Centrol 
PayCommission were enforced. We direct' 
accordingly and modify the order of the Tribunil. 
to that extent. The appeal, theréfore disposed 
of. No costs  

From the judgment of the Apex Court quôedTiboVTTfT 1 S now 
• 	 - •., . 	 - 	 .- 	' 

well established that the employees posted in Nagalan . .,would 

be entitled to get HRA aS' indicated in the' aforesaidj'dgment. 

4 	Thc. said judgment relates to the employees of the 

Telecommunication and Postal Department. Laeron, the civilian 

employees of the Defence Department as well 'asemployees 

. 	of the other departments of the Central Government who were 

not paid IIRA, therefore, being aggrieved by the_action of the 

	

- 	 . 	
respondents. ...... 

	

- 	 . 	 t• 	 I: 

I , 

- 	 . 	,. 	

. •:•; 

	

k. 	 , 



/ 

I 

: 	:i 	: 

• 	

•., 	 1,; 

respondents in refusing to give the benefIt of the ,HRA' .ln terms 

of the judgment of the Apex Court quoted above, sorneemployees' 

approached this Tribunal by filing several original applications 

All the applications were disposed of by this Iribunal by'acornnion 

order dated 22.8.1995. In the said order this Tribuaj'aflowed 

the original applications and directed the 'respondents' 
.
•to pay 

FIRA to those applicaflts. The Tribunal, in thd aforesai(I order, 

among othcrs obscrvcd as follows 

Hj(.) 

 

House rent allowance at theo 
rate applicable to the Central, Government , 
employees in 'B' (B1B2) class cities/towns' 
for the period from 1 10 1986 or actual date 

4 	 of posting in Nagaland if it is 'subsequent 	
4 thereto, as the casc• mby be uptà' 28.2.1991 !..; 

• and at the rate as may' be' applicable from .. 
time to time as from 1.3.1991 oñarcls andy 
Cotitiruw to pay the iuine." J; 	 ,. 

Thereafter the civilian employees of Defence DcpQrtment also 

claimed HRA on the basis of the said judgment. of. the: Apex 

Court and circular dated 23.9.1986 by moving various 'aplcations, 

namcy, 0 A No l2'1/95 and 0 A No 125/95 This Tribunal' by 4  yet d 	

4 	 4 	I 
another common order dated 24.8.1995 passd': in. 0.A.Nos.'124/95. 

and 125/95 allowed the apjlicotions directing tiie respondents 

to pay I'IRA to the Dcfciic3 civiiiai employees posted In Nugaluncl 

III Owl hilwo iu 	ii Rn' mi 	,I(lfl'$3l 22,11,1 11 1 05 ill)OV1 1 . Th(,lho OrdRrh 

were, however, challenged by the respndent's before the' Apex 

Court and the said appeals lonwith some other a'pea1s, were 

d.isposed of by the Ap3x Court in C A N o 1592 of 19971 dealing 

with SpecIal (Duty) A!lowanco, • and other' uflowances.. Hocvei', 

the Apex Cout did not make a'; referencëto HRA inthe grdei 

clttccl 17 2 1997 Th Jo c, L is no 	setld tet tic 	mploye 

posted in Nagaland are eititled to 1-IRA 

5. 	
' 	1 

In view of the above and in'tFele of thè'Apex' Court 

judgment and this Tribunal's order dated 22.8.1995 passed in 

O.A.Nos.48/91 and others: we hold that all, the 'applicants in 

the above original applications are entitled to HRA at the rate 

appllcable........ 

S. 

e S 



* 

S 

I. 

/ 

/ 

/ 

/ 

• 	 . 	- 	- 	 . 	'. 

• 	:'4.: 	.'-.,. 	 -.-' I •_ -' 
	 - 	 * 	 - - 	4(1; 

l)lic'L)le I o I h 	('.efl rid- Government 	m ployees:of 	fl' chs- 

	

r 	 - 

of cities and towns for, the. period from L 10. 1986 or from the 

net uil (late of posting in. Nogaland if the posting Is subsequent 

to (lie said date, its the case ini.y be, Upto 28.2.1991 and at the 

rate as may be applicable from t'ic to tnfom' 13. 1991 

onwards and cant I nec to' pay the bU mc till the so Id noti flea I ()JI 
S 	 • 4, I 	

, 	
S 

is in force. 	 .' 	 •' 	 ' . 	 •. 	

•::' 

Accordingly we direct the respondents 1 to..pay the 

appticdnts IIRA as above and this mustbe done as' early is 
• 	 •-' 	

,,, 	
: 	''r 	:', 

possible, at any rate within a period o
•
f three months from the 

d1IR of rcct ipt of the order.  

In U A No 91/%, 871%, 190/96, 191/96, 45/97, 192/96, 

1971% and 55/97, the applicants have a]so'cIaimed 10% cothpensa-1 i,I. 	 . 	 . 	, 	,. 	•. 	•. 

lieu of rent free accommodation The learned counsel * 	••• 	,/; JJ 	 • 	 . *  

fo`r*,Ahe applicants submit that this Tribunal in O.A.No.48/91 

others have already granted 'such compensation. Mr S. Au 

learned Sr. C.G,S.C. and Mr C, ' Srirniti, loomed I Addi. , 

iki 	not 	(Illilitli C' 	I 11(1 	titIIU(,, 

R. 	We have gone throigh the order,  . dOt(cl 22.8.199 15 pused 

in O.A.No.48/9 1 and othes. In the 'said àrder this iribunal, among 

others, passed the followirig order: 
 

112 (a) Licence fee at the rate of 10% - 
• 	•. 	of monthly, pay' (subjec ' to where'it,.was 

prescribed at :a lesser rate.' depending • upon 
the extent of basic pay) 	vith effect' from 

1 .7.1087 or actual date of 'posting in Nagaland 
if it is subsequent thereto, as the •case may 
he :  upto date and continue to .pay the same 
until the concessIon is not with 	 d. drawn or modifie 
by the Government of India or till rent free 
accommodation iq not provided."  

The aforesaid judgment cóver' the presenL' cases also.. Accordingly, 

we hold that the applicants are entitled to get ,the compensation 

in lieu of rent free accommodation in the manner. indicated 

I, 	• 	 . 	. - 	
' 	

- 

I t -i........ 

• 	- 

-' 
S 	 • 	 I 	 - 
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/ 
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(1t(fr.f' 

/ 	 9. 	

Accordingly we direct the respondents to pay to the. 
'I 

UPPliUmts I 	
i iw iso I on In lieu of rent free 

CCCO lfl In oda 1io S bov 	
Ihis znus b done a s early as possible at any rate, 

j

7 

	

	

Within a period of three months•frbm the
.  date of receipt of 

this order., 

10. 	All i iw 	ict ions. 
Ltre tiecordingly, disposed of.. 1IQwever 

considering the entire facts ar,dcircumstances 
	

thec sewe muk no order as to cOsts. 
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IN 1HE CLNTRAL ADMINJSIRAJIVE 'iRIBUNAL 	- 

I 	 GUWA1IAII BENCH 

Oi'hiti A4I1ii1 	N 143 	of I09 

Date of decision:. This the 6th day of November 200.0 

The Honble Mr Justice D.K.Chowhdury, Vice-Chairman 
/ I 

I. 

	

• 	 S 	 ' 	 • 	 . 

Shri Krishtia Siriha.and. 267 others. . 	. 	 Applicants 

By Azjrocate Mr A. Ahmed.  

- vei- sus  

The IUnion of India, represented by the 

	

Secretary to the Government of India, 	. 
Defence Deprtrnent, New Delhi. 

Tho :Grrk(fl 	
5' 	

'5 

	

G b 	W.S., 	 . 
C/o 99 A.P.O. 	.. 

The Controller of Defence Accounts, 
(C.D.A.), Ministry of Defence, 
C u\vuh at 1. 	 . 	. 	. 	 espo I i d e n is 

	

By Advocate Mr. A. Deb, 5 Roy, Sr. C.G.S.C. 	. . 

r\ r) 	'I'T' r) 

CHOWDHURY.J. (V.C.) 

The applicants are 268 in number. Their grievance is non-

payinat" of license fee at. the rate of 10°h compen3ation in lieu of Rent 
.5 	 ., 	 . 

freAccommodation Since 1 the application pertains to common gilevance, 

common cause of action and the nature of relief sought fot is also same 

un'J slnii ar, having regtrd to eh , facts of tIi 	•use IcOve Is gruiii'.:l tindur 

Rule 	(5)(a) •Df the Central 	Jministracive 'Tribunal ' (Procedur) iules, 

1 Y to agitate the matter in this single application. 

2. 	All th 	:pp1.icants at '. the relevant, time were serving under 

the Garrison Engineer at 868 EWS, C/a 99 APO in the rank of Electrician 

HS II, HS I, Fitter Pipe HS I, • Ref. Mech, HS 11, FGM (SK), Plumber, 

Mate, etc. It has been stated by Mr A. Ahmed, learned counsel for the 

:111111i. 'I it 	I 	III 	I I IC' 	:i 'jIll 	I 	I 	i \( 	: 1 I I:II lv 	I r.rI% 	iii ii ri! 	I 	III i::r 	I 	it 

I.' 
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AUowance by the  

disposed of on 24.8.1995. it has also been stated that the order of the 

Tribunal dated 24.8.1995 was assailed before the Apex Court and the 

Apex Court refused CO 
interfere with the. order of the Tribunal. A number 

of, 
 like decisions rendered by the Tribunal ed before 

me. This case also is squarely covered b te 
deciSiOps rendered by the 

Tribunal in the earlier eases 
and also O.A.No.143 of 1998 dispoSed of 

TribunSi in O.A.NO.12411995 and 
O.A.N0.125/1995\ 

have also been, cit  

on 18.9.2000. 	: 

light 	of,  the 	deciSlOt\S 	rendered 	by 	this 1tUt 	;i:: 

In 	the 

raid ot 	1b of 	nOntfli) 	
i . 

fee 	at 	the 

in 	Naga1ad 	whichever  S 	iate 	und 

f rom 	the actual date 	of posting 

till 	the 	ornPenStiOfl 	is 	not  QJ 	fl 

....... .4. coflt1flU to 	pay the 	same 
octjc 

lndi3 	or 	till 	Rant. 	free 	u  

modified by 	the Goverflfl e 11t 	of 

not' provided is 

.\ 	.. Noorder as to COStS. 

1LiDiAIhii- ./ 

- -- 

)/ 

c!et 
n km 
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Cntri , 	
TrihW) 

Guwt1 	Guvai 

;z Z1 	u 



- 	 -. 	 - 

str  

Jt 	2 

IN THE CENTRL ADMIN  
GUWAHATI BENCH 

O.A.No 110/2001 

Shri Ganesh Chandra Mandal & Others 

TRIBUNAL 

ft 

-Vs- 

Union of India & Others 

IN THE MATTER OF 

WRITTEN STATEMENT SUBMITTED BY 

RESPONDENTS NO 1 72. 

Applicants 

Respondents 

WRITTEN STATEMENTS 

The humble Respondents beg to submit their Written Statement as 
follows :- 

I, Ashok Kumar, Major, Garrison Engineer, 868 Engineer Works Section, 

C/O 99 APO beg to state that I am respondent No 2 of the above OA and as such I 

am fully acquainted with the facts and circumstances of the case. A copy of OA 

No. 110/2001 has been served upon me and I have gone through the same and have 

fully understood the contents thereof save and except, whatsoever is specifically 

admitted in this written statement, other statements and contentions of the 

application, may be treated to have been denied by me. 

That with regard to paras 4.1 to 4.3 the respondents have no comments. 

: That with regard to Para 4.4 the respondents beg to say that they have been 

advised to.traverse and/or deal with such allegations and/or statements made in the 

said application, which are relevant for determination of the issue involved in the 

said application; rest of the allegations and/or statements made in the said 

application may be deemed to have not been admitted. 

Contd ... 2/- 

--- 	 , --,- 	 - .- 
	 - -' -

--- 
	 - 	--- 	r 



. 	
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4 L That vith regard to Paras 4 	 state that 

there are no Govt. orders for payment of compensation n lieu of rent free. 

aecotñmo4aion forthe petitioners. As per the genetal orders issued by Ministry of 

Finance. The Central Gvt Employees are eligible to draw HRA as admissible at 

• the kiace ofj posting in case Govt acconiindation is not provided• The petitioners 

• are drawiui.d I-IRA. as confirmed by them in the petition. Further it is thted that the 

• facility of compensation in lieu of rent free. accommodation is aplicable only to 

su 	of tir  Govt. Employees who are entitled to the facility of rent free 

coirinodtion in accordance with Govt. of India. Ministry of Urban. 

/D, e,vplopmefit (Directorate of Estates) O.M.No 12-1 1/60-ACC-I .dt 2.&1960 and 

7
%h0 have not been piotded with such accommodation As per aforesaid 0 M dt 

2.81 9&O, this facility .is provided only in the case of those where it is obligatory for 

the conceriled employees to stay at the office premises for proper disharge. of 

official duties. The petitioners are not required to stay at the offie premises round 

the clock fr discharge of their official duties. . . . 

Mnxure R-1 is the photocopy of Ministry of Urban Developiient Q..M.No. 

1241/60-ACC4dt2.8.1960. 	: 	 . .. 

Ann?xtne R-2 is the photocopy of Ministry of Finance kitest 0 M No 

2(7)197-E.II(B) dt 21.12.1999 regarding revision of rates of compensation in 

lieu f Rent Free Accommodation. 	••. 	 . 	 . 	 . 	 - 

4?. 
I 	 Tb 

I 

4.2. Ho%fever Ministry of Defence have issued orders class'ing the forward 

areas as Fe1d Ateas and Modified Field Aieas and cei. tarn addtinJ compensation 

have been provided for civilians working in such areas. The petitionersare 

- wrkifig in such ares classified as Field areas and they are eligible for c.eiaM 

additional1 non-monetary bçnefits as given in Annexure "C o Govt letter Nc, - 

•AJO2584/G,PS3(a)f97-SiD(PayiServices) dt 25.1.64. The applicants in abo 

OA. have been permitted to construct accommodation in Defence 'I?nd and 

facilitated1  with electricity and water supply: 	 . . 	•. . 	. . 
	t -. 

• A4exure R-3 is. the photocopy of Govt letter No A'-2584/AGPS3(a)i'97' 

- . • 	S/D(pa/Services) dt 25-1-1964.  
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That with regard to Para 4.7 it is denied that Ministry of Finance O.M.No. 

1 101'2/86-E-II(B) dt 23.9.1986 is concerned with compensation in lieu of rent 

free accommodation. It can be seen that G.M. dt 23 .9.86 only laid -down the scale 

of HRA in various places. 

That with regard to para 4.8 it is stated that no Central Govt. Employee who 

is not covered, by Ministry of Urban Development O.M. dt 2.8.19060 (Annexure 
_.._. -- .___-._ . .....•.._.-.- 

R4) is entitled to both HRA as well as any compensation in lieu of rent free 

accominodation. The petitioners may be directed to furnish the Govt. orders under 

which they are claiming 10% of their Basic Pay in lieu of reni free 

accommodation. in fact they are enjoying HRA as well as Field Service 

Concessions which include rent free accommodation. - 

- 7. That with regard to para 4.9 it is stated that the judgement in OA No. 48/91 

is not related to civilians under Ministry of Defence and as such have no further 

comments. - - 

That with regard to Paras 4,10 and 4.1 [it is stated that the applicants in OA 
-  

No. 266,96have already been given iree accommodation as part of Field Service 

Concessions; they have not been granted any compensation in lieu of rent free 

acconimodation. The judgemt of Hon ble CAT Guwahati on OA No. 143/99 

has been challenged- in the Hon' ble I-ugh Court, Guwahati through Writ -Petition 

No 1569/2001.and stay.order obtained vide order dated 14.03.2001. 

Annexue R4 is the PhotocoPy of Stay order dated 14.03 .2001. 

That with regard to Paras 4.12 to 4.15 and 5.1, as already - stated above, no 

Central Govt. mployee is eligible Ibr both HRA as well as comptis tion in lieu of 

rent free accommodation. In fact the petitioners have been given permission to 

construct temp accommodation in Defence Land and facilitated with electricity and 

water supply and they are not entitled for any further compensation in the form of 

licence fee at the rate of 10% of Basic Pay. 

In view of the facts stated herein, prayer of the petitioners in the above O.A. 

and on. the grounds of the application are not maintainable in law as well as in fact, 

• and as such the application is liable to he dismissed at the qdmission hearing itself. 
&'r 	4- 

fl Q_A 	2- 	1sQ CjjL 	 - 	 - 

-p 	 oitd. - . 4/- 
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VERIFICATION 

I, Shri Ashok i<umar, SIO Shri Ramesh Singh, presently working as Major, 

Garrison Engineer, 868 Engineer Works Section, C/099 APO being competent 

and duly authorised to sign this verification do hereby solemnly affirm and state 

that the statements made in paragraphs I 1 	 are true to my 

knowledge and belief those made in paragiáphs 4 ' 	- ' bing matter of records 

are true to .iiy informatiOn derived therefrom and the rest are my humble 

submission before tins Hon ble Tnbunal. - 
- 

And I sign this verification on this 	day of Ji 	2002 

At Guwabati. - 



G.1., M.IL & W., O.M. No. 12i1/60-ACC4, datcl 2-8396 

Th undersigned is dircctcd to refer to this Ministry's 
O.M. 

1950 laying down that the criterion for grant o rent-free conccSSIO1l shag. 
	t 

be the obligatory stay of the incumbent at the oflice premises for proper
.' 

discharge of official dutieS. The position has been reviewed in the light 

of ohscrvflhi01 
made by 2nd Pay Corn ision and it has bcen decided, 

with the concurrenCe of Ministry of Finanee, that where for the cfficlCflt 
discharge of dutics it is necessary that an cmphyCC should live on o near 

the premises where he works, it would be csirable that he should be 
provided with a Government residence. flut the residence should be 
rent-free or rent recovered at reduced ratc% only if the nature of his duties 
or conditionS under which they have to he ucrforrned arcsttch that a 

higher scale of pay or pccial pay, etc., would be granted but for the con-
cession of rent-free accornmo(latiOn or recove:y of rent at reduced .ates. 
It has also been decided that this cOnCCSSiO soukl, in future, be nitowed 

only with the cqncurreflce of Ministry of jnitnCC in each case. 

• 	
2, The Ministry of Home Affairs, etc., arc requctcd to review the rent 

cOflCcSsiOfl already allowed to Government crvafltS in the Ministry and 
the offices attached and subordinate to them, in consultation with their 
associated Finance. For this purpose lists of eases which do not fu101 the 
criterion mentioned above, indicating therein the category of employees,. 
their scales of pay,thc orders under which the 

COUCCSSIOfl has been allowed 

and whether the concession has had the concurrcflcq of the MinstrY. f .  

Finance and other relevant details.. 	. 

•1 

I 
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Nb.2(7)/97F II (B)' 
Goverziezt of liidja 

ins(ry  of Fju 
S .  

1EIT 

1 

New Dc1i1, thet,1999 

Subject: 	
'Of cwnr)cpsatjoii in Iie Of re free 

fli underslu j
led is duected to refer to this Minist' O

. M. of cve number 278 997 on the subject mentioned abo and to say that consequent 
	

rvisjoji of rates of licence 	for •'rcsjdeiitj.il acconhIllodatjoji wider Central Government all over the othitry. vide Govern i(nt of 
India, Mjnjti' of Urbami Developiijent Dii'ectorate of Esta(s\ O.M. No, 

1801 l/2/98p011[1 dt. 29,6.99 the questo of revision of amount of copeflsaj0 in lieu of Rent Free 
in so thr as it relates to the comnpoilellt of licence fee has been under consideratjoii of the Governnient foj-  Some time, 	

0 

2. 	•. The mtier has been cons'j(jerCd and the President is Pleased to decide that te Central 
Govern nien 

employees who are entitled to the facility of rent free acomnnnojatjoii 
in accordance with the Ministry of Urbam1 Developiiieit (Directorate of ELates ) O.M, No. 12-l 

l/60j dt. 2,8.60 and who have not been Provided with such accozflnlodatjon will be entitled to, compenisat ion in lieu 
of rent ee accoflhlnod10 as under:- 

(1) 	

The lowest amount charged as licence fec for the entitled type of acconflodatjori as fixed in ternis of Governnient of India, 
Ministry of Ui"ban Developmn ri (Directorate of Estate) aboveand

• 	mentioned O.M. dt. 	
•' 	 S 	 . 

Hous 
Rent AJlowance" admissible to COiTeSpOfldj. .em1oyes in 

that classifled city/uIlclassjficd place in terms of this Ministry'S O.M No 2(30)/97lj) dated 3.1097 as amended from time to time; 	I 	' •, ,• 

	 1 	

/ 	S  

as' 	
1 	

/ 
r 	 S  

'I'hme orders take effect From 1.7,99, the date fr om which the flat rate of licence fee was 
revised  

	

• 	 S 	 'I.  4 All other Oi1d1LIons, laid down In this Mmnist:y's 0 M No 
llO15/4/8E 11(13) dt 

19 22 5 87 anu 4 5 
88 shall Contlmju0 to be applicable, while regulating gra't 

of 
COrflpcncdtiOfl 

in lieu of rent lice accommodation undeç 
these ordes 5 	

So far as persons, senhn1 der the IA& 
	

are Concerned, the orders 
ISSUe in 

COflSUltat i 	With1C&!,GOfIlld... S 	
-' 

5 ' 	 •' 	 , 

 

I 	

r 	
I 

6 	Ilirdi version of this 0 M ms atlacllid F  

To, 5 

5 	
, Under Sccrcta to the Govenmni (NP. Sin Jm) 

ciit of ladia 
0 	

0 	

i-SI 	
•.(S 

l MmnistnLs/Departl)ei t 	GOV't. of l'dia etc as oer stidajd d's rmbution list Copy (with pane copies) £01 w1 (lcd to CA6, UPSC etc as per 	idard endorsejrient list 
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554/ i:/p 	( a) /9'T3/ .i( Fay/$ 	ict 
c;ocrnmont of India, 
Iliniotryof Defence, 
Ui 	Delhi, 	 J 164. 

5 Magha 1355(aka).. 

To 	 :.. 

The Chief of the Army Staff. 

3 u j e ct - V] 	llYCiQN 

19 

Sir, 	 . 	.• 

• 	 I am dire 62d to 	convey 	oEanctjon of the Pident 
to 	th 	at w.e.f._1.2.64 of t he 	field per'rice 	concessions 
as 	given in fiTh 	i:o3.iolng paragrah5 	to Army personnel  
(flCledn 	Axin:, 	Postai 	3ervi 	po'sonnei) 	arI(3 	Dice 

in the 	defined areas, 	: 

2 • 	The 	on cUSS ions de tailod in Anne xure 	f At 	t0 	this 
lettr:r will be 	e.ciesib]i 	to Army personnel of detachments, 
U±.3jd formations 	1ocatd •im the axa3 defined in 

B 	o t 	this l tter, 	Thee 	concess ions 	ll not be 
• adrL 	ib lu 	to .s tai c formitihn/uri±te e • g. 	I'li ii tary Farme, 

Re ruiting Offis 	Training Centrea and EstabIishrnnts, 
. v 	/ rCC Di:'coratcs 	and UnitE, 	TAuniis .nleë a embodied, 	' 

flecru.itin -; Officco 	a n d 	c o d 20 f Qf;cjl 	nd Lok iahay.ak Sena 
• units. 	-ie personnel OY1i.dfence Sdu..rity Corps empoyed' 

with units 	hoEi& :porsonnl. 	.oligib1 	for the 	graht of 
thcs 	concsicnE 	will alOo b 	allowed these 	conSsioh, 

3, 	i'soruiei of lurattono/Unito , 	w}4 oh 	will not he 
ven 	field 1) 	rv ico 	concen' loris, 	hc i) -ig S tat! c \or •ou tnicie 	the 

cciicess i.ril 	tre 	will b 	governed by normal crnditioRis 
c; 	s tatioiio 	for all purposes, 	0. go

, 

'ovioior 0± 	fily accommrJRtion, 	fnedical 4'acilitios 	fox 
'amilis and •ran 	f TA aid DA. 	 S 

3/fic rs, 	J COs 	and Olis who have been allowe d to ro tam 
f,i3. ly :coornmodptin in 	thV last duty station and who on 

.1 thoec 	or3e ro 	will not be entitled to retain Such 
may 	cont±1iuEi 	to 	X 	tain 	the 	aCCO!flmoda -tjon until 

s 	c:-i 	ti:;c 	s 	c 	rrt.d 	accàmrnodetion 	in 	thc 	Ofli ct r' s 	duty 
station ±0 made avniiable 	or the 	family may 5e al].owed to 
go 	tc • 	ri l 	c- d pico 	of 	iciunce. at 	Gave rnment Cxpenso, 

o cho 	 accol'lanc? 	ith para 2 and 7 oi 	annexure  
as 	epl.oab1e. 	 S  

Dfencu 	Civilians, 	±nOlU11ng oivins employed, 
0 	in 	of 	combatants 	aflct h1Ci(Ji) 	(both posted and locally 

recru -tcd) 	eervjflr 	in 	the 	nreta 	d,f'iried 	in •Anne)u,-o 	B' 
with 'ni -to 	and fonationrj 	whu 	ornbati,nt pert3on1'1c1 have 
DC 	. 	••l.o. d 	iio' 	o 	rv I c) 	c,ewt:sions 	undu r para 	2 	tbov 

'- La 	to 	-tie 	coic'toi'na 	dta3h.d 	in 	ieinc 	we 

• 	 • 
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16 t t 
from 4tat1'o 

0? 

t 	n' t 

hr 1 Co 	opfr 	nal 
ro 	b 	th 	abo" 	w' i h 	re 

Ic 	flati0 	a) !wLng th- 	couN 
to untS or 

to 	th 	roflCOOi-O 
b 	r(3 

Oflth 
t 

l 	c 	3 	1 	12 a± 
c r 5 	, 	, 

£ 

I 	th 	•atc1  
• 	 chm'fl 	18 	•thcfl 	two 	w0)k 

nB 	e,0•0 

:or. twO tO1 	crmOr, 	th 	conc0 910 
ar 	10 	of' the •o' 	ro 	will 

	

2ri1 N'c 	4,5,5,7 

	

iOO lb L 	ii 	dc1 it.on 	o 	ccs/ w 

L080 	orde 	p13 	 p ;I1 	(flta 	tn 
I 

thio rl±nit 	ltto r1l 	ru ry .... '. • 	r, 	 0 

o 	F69/1/9/2o0c/1 
ico) 	/ 	\ 	

o 

Ji 	9(0 tiC1 t2662/I 
1 

c00 	tht(J tho I 	i 	1962w 	 * 

No.96439/A3/PC3()/ 	, 
/ 

5Otn Jrnury 1952 ,EroctL 	J. 140.9 
1 25th Ua 1. 

thpxtiOi0Y1 r)ttflg to 	, 3on Al' 

() ,No.9257/AGtPS3)/9?.. . 	ay/Scx 

• 	'the 	10th Nvrbr 1962 	e 	' .cid/amOfl. 	ô, 

I0 o2c87/G/pS3()/396/S, /Survic) 	at 
No * 92587'/.L 5th Jpr±1fi963. 	na Corr 

l9tn Oc{ 	9 
12 

() 	Q 9711/trg 4(iv' 
• 	 1 1 thL 	 rY', 1963 	a 	h' 	' cine'to 

The 	(rde ro Will for L 	P 07'b0 

* 	 rG aftor 	1iich thuy will L 

10; 	Th:L.i 	 with 	th' 	. . 	of 	the 	14. 
D.pf ) ,92-3/P 

o 	FIr 	no 	.iftzc) 	tiJ 0 

0 	

1 

 UnclL  

Copv 	r/iarde. to - 

xxxxX x 

'u 	iathfl' 

. Dora.i9WaLPZ. 0 

o the o • 

• 	,:',' 	

'.: 	
•-?' 	0 
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(High Court 	f Asm N:iaIiid, Mc g haa ya, Maiipur, 1 ripUta, 
ii zo rant & Art., itt chu I Prajcs hi 

(:IVIL API'ILLATE SIDE 	 - 

N(•,, /T7. tf Civi! 
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cnLLa 	 . 

i e1•stI,c.  

)-Lj 	AJJ / c9-s 

Op 

Appellant 	 I eL a'uj 
-- - I 	Cci S c 
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-AND 

In the matter oft 

Impugned order cated 6.11.2000 

passed by. the Chairman,central 

AdruinistrLltjve Tribunal ,Gauhati 

Bench In O,P. NQ.143/99. 

-AND- 

I 
r 

contd. ..2 

/ / 
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The Union of Iridj 1. 

- 2- 

Inthrn at t r Of: 

reprsej by the 5 cretiry 

to the Government of india, 

Defencp Department,New Delhi. 

The Grirrisof) Engineer, 

168 E.W 'S.,C/() 99 A,PQ, 

The Controller of Pefere 
ACCOUfltS, 

(c.u.A) 	
.Ministry of Pefence,GuwIhatj 

• . , 
'etitjnirs 

-vs- . 	.,) 
1. 243506 5hr. Krshna 	inha, 	EJ.rct H 	Il 
2 0  237851 ShrI S K N7jr, 	 Reft/Mech 
3, 237856 

HS I 

Shr. XajlâSh Prasad, 	Fitter Pipe 
40 . 	238006 

HST 
Shri B.D. 	Sthni, 	Elect HS I 

5.' .238370 Shrt G K Borah, 	 Elect Hs I 
6, 238368 Shri R K Gogo.., 	 E,lect H 	XX 

 237830 Shri. J N Boruah, 	 Elect us Xi 
 243731 Shr.i R K Paul, 	 Elect (SK) 
 220255 Shri. Keshava Rao, 	Elec 	(5K) 

 243732 Shri. 	ukurnar Karnakar, 	EJ.ect, (sK) 
 243741 Shri R tan Ry, 	 EL 	t (K) 
 243764 Shr.. Ashutosh chanda, 	Elect (uc) 
 243867 hr.t Rakesh 	.hanara chanda ,Elect (SK) 
 238365 Shri. Judda E3anadur, 	Elect (sK) 
 243749 

bhri. B..r Bahadur flourya,Eject (sK) 

 238382 
Shri. Tapan Kr :,ensharpia,Elect(5K) 

17 0  238008 
Shri Moti cnanda Koii, Elect(slç) 

18. 3..0013 Shri Satya Narayan Das, Elect (sic) 

Contd,.,3 
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19. 238142 ri Si. 	ahi I'rasad,', 	Elect 	(sK) 

20.. 220111 ShrJ. Jeparson Sangina, 	Rf/Mech }L; Ii 

210 236134 shri. Maqbul M.Lya, 	FGM(SK) 

22. 243738 Shri. Sawap.an Kr Raidy;i, 	FGM(SK) 

33. 243739 :,hri nijoy Krishna 	;oswami, psM(sK) 

24. 243531 shri Ram Swarup Mondal, 	F(M(K) 

250 243 8 18 Sh.ri. Hi.mangshu Paul 	FGM(SK) 

 237220 bhri. Ram Praad Hahato, 	I/Repairer Y 

 237493 Shri Rain i'ravesh sinQh,I'lumbr 

 224743 onri Tulu Ram Boro, Mate 

 243753 shri Ral Bahadur Mazdoor 

 243 t.03 hri Murari Mahato,M,te 

.31. 243898 Shri Rajes)) Kr Khti,Mate 

32. 243897 shri Karnal 13ahadur Dorjee. Mate 

33• 243752 zjhri Hilasli chandra I)ey, 	Mazuoor 

34, 243750 Shri Sheo Kr Praead 	Mazdoor, 

35. br! 	iji. Gaichuna, Mazdoor 	(2 4 3 789 ) 

36 0  243504 shri Luchan 'rant! ,Mat 

 243819 Shri Vinisen Kurm.i, Mazdoor 

 243957 	. shri. flhanu Bhakta,Mate 

 220213 shri Raijit Ram 	.,mate 

 243442 hri Haren chandra i)as, 	}lect 1 	II 

 2443734 Shri Rajendra Pr.isd,EJ.ect(sK) 

42.. 243505 shri Tuishi Tan,Mate 

43. 243518 Shri radip Kr Dey,iIcct (. K) 

44, 243917 Shri K.i:hto 	IdMazcil)or 

45.. 237837 hri liimbeswar Borah,Eiect HS I 

46, 22740 51w! Jitesh ch Da, c/J.oi.nte 	H; 	II 

47 0  238016 .hri K P Pil.Lai,F/Pi.pe US 	ii 

 237828 Shri R K Nair,FM HS Ii 

 22628 .1rri ZR Chw.thury, FGMH5 II 

 238014 shri A.G. 	Methew,F/PIPE(SK) 

. 238491 .:hri G Iati1 	,-FGhHb 	II 

 243366 Shri Khmgen K0l1tt,FGM H; 	II 

cont.,..4 	. 
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 230134 Shri N K Das,FTh3K) 

 230015 Shri U RObL F/Pi;e u 	xi 

.55. 238215 ;hri. Birendia 	.ingli, 	FCM 	1i; 	LI 

56, 237890 :-'hri Ram Jattan Yadav,Mate 

 243903 ,3hr i 13 K Dutta, 	Matc: 

 238238 Shri Jkhu -am Mate 

 220067 shri R.C. 	Tiwari,Fri(;K) 

0. 220308 Shri B 	Patra 	,F/P1Pi';(SK) 

 220115 Shri M3h bir Darj, Mate 

 2378!3 )hriJainath Koiri.\,r/MAN 

 •237931 Sliri Chaman Lalrntlate 

 20.8206 shri Rameswar Neog,Hate 

 237925 Shri S.. tyanaraynSth,FGH(K) 

 237824 Shri Nagen 	;dikia JFIPIPE(SK) 

67,.' 362396 Shri Maha Sharma,Mae 

68 0  243733 Shri. Niiimaya Chanda,Fc?1(sK) 

69. 238369 Shri Dii r3ahadur Tha.a,Mate 

70. ,  243730 Shri. H Pdrdsurainar.j, Mazdoor 

71, 243529 Shri Iridra Deo M.L;tri,MazQOor 

• 	 72. 243626. Shri Brijananiin iiahato,Mte 

73. 220272 Shri Hazinder Kuii.r.V/Man 

74, 238292 Shri. Ud*-'sh Ram FGII(SK) 

 220274 Ram Swi.k,VjMAT'T 

 243758 :,hri Suresh Prasau, VIMAN 

 243945 hri o  Atul Nat;i,Hazdoor. 

 243507 Shri. P K 	Smny.t1,Mate 

 243511 Shri Subish chan,VkAN 

80, 243.737 shri 1jay iii Ithrd 	' 

81. 231867 ShrI. Aj.itch I)eb, 	jn(sK) 

82, 237898 Shri Bi l  in Ch Uoiy .,1'0, 11 us 	II 

 238141 .Shri Ram IMur KCJ.ri,V tHAN 

 220051 Shri Sant RaJ,p'GM(SK) 

• 	 85, 220109 Shri. Ram Giri-sh Harizan..Mate 

contu,..5 
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237892 K'K 	lJamuiarn 	Iti() 
81, 220113 :3hri 	inqa 	13lhdlr1.1;t 

 220064 hr 	h1y 

 238519 iiri 	ani 	Roop Koir,?.1:te 
 243729 Shri 	; V 

 220054 hri Deo Nth 
 

 
. 	 237878 

Shri Ram PasJ Sh,VMAN 

 263650 Shri C Sukumr,\, IMAU 
 238146 Shri Gopaj ch 	;hi1 V/MAN 
 237484 shri 

969 237806 Iiri 	Tarapai.1 	Bis:js ,FGM 	if: 	11 
970 23799 hrj 8rinchj Lai 

98, 238010 Shr 	J.c, 	Fo ao 	1nF/PXp' H3 I 
99 - .220337 1i H N 	')Owrah,  
lOu,. 237962 o' liri Pachu N;.ijk, 	VIHAr 
1010 

. 	 220335 ri K V GOpn 	lanrct (UK) 
 243514 ri 	Di 	B'lIkldur Gurung,it 

 24.3578 ;hri Knem Lal 

104, 2Q8188 thrj t-10tilalMahto,.iat. 
105 0  243510 :hri .•M 'YJg 	TshJ. 	

. 

1O6 238363 bhrj Sahc:ed 
 

107, 243515 Shri Nn'ia Kishor 

10.8, 	220334 Shri Karnaj Raruah 

109, 238434 iliri 	Iirn 	Lal 	Regrnj.4t 
110 23790o Shri. 	B 	S 	•ft tc 

 23822 Shri 

 237868 
:hri Chandrs.,ar sinh, 	;H(s) 

 220315 Shri Ram 	akj 

 243600 
Shri Asarnu TantidlazOuor 

115. 243.902 Shri 	D Nath,Mate 
116, 243519, Shri Ahhj 

 
1)7, 237991 Shri Ache ij 	,Mate 

238138 i.rj 	-hafldrd 	jak, F/1(y) 

cofl:d,., 
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243742 	Shri S'ap 	Rr HOnda llec t (sK) 238760 	Shri S 	rim 
141. 	2383 	hri 

122. 	2201.12 	Sun 	
1jJr 	 jjj 

123, 243899 	
Shri Born BahdUur 

124. 	220075 	Shnj Rrn 

243953 	
ri Neai Krjh1 Nanç 	Mazoor 243954 	:5n1 GOr ch 

24463 	
ri Tjkaran  

242616 	
Sri Kesorain p e  

238352 	
R N Pan(Ut ,t;I4 H ii 

	

130,237951 	
K 

	

131, 	243642 	
Sri C J Tom\7/i\N 

	

132. 220102 	Sri Bosh 

320114 	Shni c., Shrrii  

220O7. 	
shri Nankyacv 

243745 	Shri 	j30 Jch 	M2(L. r 

	

136. 	243747 	Shr j. 
137 	

23 516 	
Shni Rrnnñj ing 

13R 	238007 	
Shri A., TriUT1, 

19, 	237993 	
Skin Jharfl(J KOirHt 

243502 	Shrj 	GOVtfl(j)f 

243513 hnj K Lk 11aari , F'G (5K) 

	

142. 238489 	
ri Rrn Chndra  

220074 	
Sri ChO;thj 3hat ,;te 

2378 	
Sri T 14 OabukUttyF/ 	

I 145 	243756 	Sri N C 
 146. 	220104 	

Sri Ginijknj yvi 
147, 	22035) 	Sri R 
148 	238367 	

Sri K P R'y, Jct() 
237935 	

Sri hiv Kurnr 

220322 	Sri 	
Ktkj V/J 

238599 	
Sri Kanal Gho 

24.3068 	Sri 
 

	

153. 	243755 	
sri 'rnnab chaJaJrty\T 

	

154, 	2435Q 	
Sri K subrarnani V/f.j\7 

S: 

• ,',•d 

- 



155. 	28323 

155, 	220239 

157, 	237912 

1R, 	243689 

159 .242851 

243395 

238217 

243550 

1(i3, 	237903 

1649 	243656 

165, 	243684 

156, 	243799 

167. 	228494 

168 	243782 

169, 	243750 

170. 	243765 

171 	243784 

172 	243764 

243761 

238212 

175. 23 7877 

• 17i, 	237906 

177 	243367 

1780 	258216 

179. 238133 

180, 	243141 

181. 	237980 

182, 	243495 

18, 	243896 

184, 	23797 

125, 	23792 

-, 

-C)- 

:ri Upon KiJ. 	 115 I 

ri H A 

Sri. Ki.ShQCi)ic, Mat.p 

ri Nibo Lota,(rI)(SK) 

Sri. Mr 	ki , rrnj 	to 

Sri Rain 

Sri Iajpurj7tp 

Sri/Aso Ma to 

Sri. p 

Sri arflar oarxar, V/MAN 

Sri s 

Sr..  

Sri. J K Dag, C -irp 	£ 

Sri. RoInon M vah,carp Hs XI 

:ri. R (Oro,i .Crp J< 

';hri Jon . Ponq 'Ao, C 	5K 

Shri fiikilrilm 	 c: ar 	K 

Sri Sarn.jr Kr 1) Y(rp 5K 

Sri. Sarnar Kr P1 ,Haon 

Sri Pasant Tanti,io 

Shri. P.arnnath Rajbhar,Mason 

:r I Ka I a I Ku turn,  

Sri 1)8oruF/ 

Sri Manager. Anar,pa inter 

SriHamjc.c.3j r t. 

Sri. Jc-jat son 

DPO 1{ ri.jan,1-i/1.1AJ,J 

Sri. JuIui. Uo, 4it 

Sri ianik Chcjra Kr,4te 

S.t shivpuja.1 sinon,te 

JoginuElr 	 te 

. 	1 



186, 238145 

187. 237472 

	

18 . 	220282 

	

189. 	237386 

	

190, 	220177 

	

91, 	243518 

192.. 237891 

	

193. 	24348s 

	

194, 	238520 

	

195. 	243499 

243489 

243498 

	

198. 	243496 

	

199 9 	243491 

200. 243820 

201.. 237855 

	

202 9 	208219 

	

203, 	243432 

204 0  237676 

237908 

243412 

743763 

208. 743490 

209 9  243767 

243766 

243762 

243757 

213 	243796 

243787 

243781 

216, 	243596 

217. 243759 

210. 243785 

219 	237916 

220. 	463512 

7 

ri Mukhu H 	 !it te 

ri Kt1it,ate 

Sri Prerni.ii 	riqr,atE 

ri I)Jr1L 

Sri. Ka;nswar 	i,Mit 

Sri Tripk.$)1 	1 rjz(1,1te 

3r1 !1oti.ij 	Prasac1,M.e 

Sri J A 	Ci1ry,i.ja.ta 

Sri KdsiraIn 	,ate 

Sri sukhd'o 	ihh, M. 	t 

ri Jcg1hri. 	Y 	6 ;l v 	a te 

Sri. K 	ng:1t,t 

Sri M H 	3orah,HLc) 

briHdrjcflmd 1\oiri,t 1' 

$ri Pet 	r 	Ruch4.urfl,ft-te 

Sri. horn Raciur 

'ri Surrsh 

Sri. Shivamunl,Mate 

Sri. akiJ. 	Khn,.P 

Sri. P Anthony 	aj, 

Sri Chand,.' 	aqft te 

Sri Nrayn oh MzuTnder,MazJor 

Sri Surja aa rjaciur,4zdoor 

Sri K flaruh 0 Madcc,r 

Sri.. S 	Pandiyn 1 tzdQ L) r 

r.L H 	(ogo1,Mct:d.y 

Sri. U 	m 	F3 	cfl mn , 

Sri J,aJ 	n 	Mr 	\o , 

'r.i. urr'h 	L'door 

Sri I)  

Sri 3un ii 	13•ruah,N •Jour 

Sri Chama 	Kcrirzdoor 

ri shyain 	i. 	) 

.ri La1hafltM 	S011 

Hr. P 	K 	L3o;e,t1iLc 
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250  2 202 75 Shrj BhdjRa rn .Mte 
 24803 Shri 	RJa 	rizan, 

 '243559 
•zdoor 

hrj 	 bfi ru  

?5 . 220154 
. .Shrj Mouji Rajbhr,iac 

 
' 243527 Shrj E 	Marak,tatp . . 

 243523 Sri 
Conan Tafltj,te 

25.6. 243414 S 

S rl r  Rcl .i -end;-a 	s1xm,z1azdo 
257, 220199 Sri 	;hn 	ha13ur7ta 	 . 

258,. 243574 Sri Jot 
259, 24374 Sri shjb, 	Paul, - 	 rt) 

'260, 220153 
MaZ'L- 

J<iri,?4t 
 237401 Sribhu  Nth Misra,?, 

S 

 243901 Sri ?ilrx LO'cha,Ma 
2620 243735 Sri 	 D9, 	rJM(S) 
2640 238366  aru...F1e(.) 	S  
265, 22387 F3 ri 	

ch.ro,1ect(K) 
1' 

243927 1ti 	sumjtr 	oy, 	I1 

2670 24386 	hrj Kyh 
. 

268, 22L:07 
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1 
I)roceeditq :jth sn 	e 

14.3.2p01. 

jThe I  -b ~ 'ble the Chief jNisticeMr ,.
hC.Jj 

! T 	'b1c M, Justice P. Agg rwal  

I 

 

LRLER  

+ 
j 	Notice be issuedto Mr. I Advoc 	whO aPPc ars for the 

I boore the Tribun1. for 10.4.2001, k' 

The opertjon of. the imixigned  
Juc1gmo 	

nd order dtd 6.11.2000 Passed by 

the COthtri Aminjstrjvc Trjbi, Guwhtj 

jIm O 	. 143/99 is Stayed unE.1 further 
ord 	• 	 • 
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